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oN 06.02.2019

Mceting No. l3119 of the Norms committcc (NCJ) for thc licensing ycar zoIS-2019 was hcld
on 06.02.2019 under lhe chairmanship of Sh. R.P. Goyal, Additional Director General of Foreign-['radc 

to consider thc applications undcr Duty Excmption / Rcmission Schemes (chapter-4) of the
applicablc Foreign Tradc Policy and thc }landbook of Proccdures. The following Members of the
Commitlce werc prescnl in the mccting: -

Notc:

l   ln ccrtain cascs thc dccisiOn Of thc NollllS Conllnittcc rcfcrs tO thc RccOmmcndatiOns 
ノ

XI鞘撚歩事郎l群聯蠅鱗ま押輔坤く
:淵 t:T乳鞣 ∫陽 71:l総 雌 11°

m、 ぬC RAs由OJd dbw hptts“ p∝ w¨●gc noms

お継∬晰懲淑蹄l寮inγ潔壌ti『:mmCylCtts ac mγ  bcscm b NC I江←mall
addrc%cs sO that cOrrcspOndcnccs can bc madc thrOugh:Itti=、

:「ド:ζlCnd thClr prcscnt valld cmall
MEETING NUⅣ IBER  :13/80-ALC2/2018 MEETING DATE:06022019
■hc fo1lowtt ca笙主wptt discuss“ :ュJhcmcctlngttd dcctt10ns arQЫ atcd bclow cach ca=

Party Namc:DIAMOND Mcct No/Datc:13/80-   withdrawn
METAI´ S(〕REENS(P) AIンC2/2018
1´TD              22 01 2019

Case NO.:13/3/80-

ALC2/2018

HQ Filc RI´ AI'ilc
I´ ic No/Datc:65100oo01l Datc:06022019

, r, :0 l/80/050/000 I 3/AM I 9/ :65t24t040/00007/AM I 8/ 3 1.0 1.20 I 8
Decision: 'lhc commiftec *i.]g^"I"g ]h: casc as per agcnda and notcd rhar rhc casc was alrcadyapprovcd in Mccting No. l2l80-ALC2/201g datcd 10.1.2019. The committcc a".ia"a t.withdraw thc case from thc agcnda.

Case is withdrawn.

Namc of thc rcprcsentativcs & their Dcsignation

Shri AlokDwivedi, Deputy DGF'I

Shri SandccpChauhan, Dcvelopmcnt officcr DPIIT, Udyog Bhawan

Shri K S Sodhi,Asst Dircctor

Shri V.C. Agarwal, Consultant ('l'cchJII;

Shri Shaish Kumar, Consultant ( Tech-ly

Sh Moin Afaquc,Asst DGF′
I

岬千 1

Sl No Departmcnt

l DGFT, Udyog Bhawan

2

つ
‘ MSMII, Nirman Bhawan

DGI.T, Udyog Bhawan

4 DGITT, Udyog Bhawan

DGFT, Udyog Bhawan



^

Party Namc:DILIGENT Mcct No/Datci1 3/80‐    Deferred

SCM SOLUT10NS    AI´ C2/2018
PRIVATE LIMITED   22 01 2019

HQ rilc           RLA Filc          Lic No/Datc10910065941 Datc106 02 2019
:01/80/050/00086/AM19/ :09/24/040/00554/AM18/ 31012018

102 De3sion:ihc commitCC COnddCrcd thc casc as pcr agcnda and notcd that a deidcncy kttCr as

raiscd by DHI was scntto flnn on 27 11 2018 Hoヽ vcvcr,no rcply rccciVCd Conlmittcc dccidcd

to scnd flnal rcmindcr to mmish thc rcquisitc infollllationヽ
vithin 15 days failing、 vhich thc casc

will bc r● cctCd

Casc is dCfCrrcd

Party Namc:HONDA
TRADING
CORPORAT10N INDIA
PVT LTD

RLA Filc
Datc:06022019

:05/23/040/00418/AM18/ 508
02022018

Case No.:37/5/80-

ALC2/2018

Case No.:79/11/80‐
IALC2/2018

HQ Fllc

:01/80/050/00270/AM19/

case No.:52ノ20/80‐

ALC2/2017

器航5υ004 αAM耐

Mcct No/Datc:13/80-  Approved
AI_C2/2018

22012019          1

Lic No/Datc:0510405 1

織麟熙lW∬I壼朧∬∫鶏昔Ъ鰍
躙捜出鵬Ⅲ∫S

inncxurc):

器ざ3籠眠轡 造き州rdン
Ю―
leた
rd

LTD               22 01 2019

飛ち尉Ъ/∞
“
71↓lj需蝋
α
“
Ю囀
"器
DttЮ6"響 9

import quantitY is

allowcd on nct to nct

basis as per GN4 with

accountabilitY clausc

suBSTRATE,
DPF(CcramiC)

(SiZC:143 8mm
x127nlln

x20mm)

69091990AUTOMOBILE
PARTSi
Catalytic

ConvCrtcr―

Catalyst,DPF

madc of CCramlC

(SiZC:143 8 mm
x127nlln x

20nlm)

84213990
Import in value is

allowcd 2% ofFOB
value as Per SION
C 1647 or as rcquested

by applicant in
Appendix 4K of AA
application, whichcver

PALLADIUM
POWDER(PD)71100210

IRA 
"on""-"d.ay 

takc further nccessary action as pcr thc dccision ofNC.

104



^

(,asc No:21/11/80-

Al′ (〕2/2018

‖Q rilc
:01180'050′ 00212//ヽ 1ヽ19,

lr\pon ltcrn

IRA(lK CHAIN
('ONSISIIN(101'
1:Il,MIう NIS
(PARIS()ト
UNI)● R(:ARRIA(〕 l」 )

1)all No 422-5504/

422-5505
l otal Nct wcight O「

I.II&RHo「
l,lcnlents

(ヽ4anulhcturcd()u10「

‖RA‖ o).stccl bar)
771200K=s

(■lsc NO:33/20/80-

AI′(,2/2017

106 HQ lllc

:O1/80/050/00397/AM18/

I)in 070(X21

84314990 Bushing,092(1(:22
Mastcr Pil1 092(lX 2384314990

(ircasc scal rnadc ol
plastic.l.l A I 15l Scal.
Otli2((:,P

39269099
(〕 rcasc se〔 ll llladc()「

plastic,J― ノヽ 1468/ヽ4astcr

Sca!,092(〕 (〕32(:

131ack paint'invcriba

prilmcr N 80 0PA(()

NERO(12067
Hot rOIlcd high qu`‖ it)

a‖ oy slcci rotl,ld barヽ

Gradc 151336(:rl tl「 P_s_

12、/UIP― S― II si/c
65:niln/601n[n

32041978

7228200o

Rcconrmcndcd
no ns

Quantitv of import is

allowcd on nct to nct
as pcr G.N. 4 with
accountabilitv clausc

Inrporl in valuc is

allowcd as 2",6 ol'
lfoI] valuc
9.530-i 7 kg inclusivc
o1 27.596 wastagc
allcr l/3 lccovelv.

Decision: l he Committce considcred the case as per agenda and noled thitt rctr'tindcr l.l). nolc
was sent to DPIlT on l4.0t.20l9. 'l he Committee dccided to uait lbrcornnrcnrs.

('asc is de f'crrcd.

I)arty Narnc: M!-ct No'l)atc: li'li0- Approvcd
UNDERCARRIAGじ    AI´ C2/2018
AND TRACTOR PARTS 22012019
PVTIレTD

RIンA Filc              lic No/1)atc:0310819089 1)atc:06022019
:03/95/040/00958/Aヽ 418ア  12022018

l)ccision : l he ('ommittee considercd the case as pcr agcnda and dccidcd to ratil-\' thc no,.s as
pcr thc rccornmcndation ol MSME. thc tbllowins norrns as lirllorvs

l「(llS

(1()dc

84314990

39269099

RA conccrncd may lakc Iurther neccssary action as pcr lhc dccision ol.N(..

Party Naimc

:AU10CoMP
('ORI)ORAl10N
PANSI:PRIVATI:
[IMIII]1)

Mccl No/1)atc:13/80-    I)● lerred
AI C2/2018
2201201()

RLA「 ilc          l cNo/1)`:tc:3‖ 0066981 Dcibr
:31/83,040/00154/AM18, 13o22018             1)〔 ltc:06022019

1)t・ cisi()n: Ihc(:01111nittcc cOnsidcrcd thc casc as Pcr agcnda a1lt1 1〕
()tcd thatそ 1(lclFcici]cv lc(lcl をls

raiscd by I)H:、 vas scntt()lln■ 10n22 11 2018 11。 wcvcr,ilo rcpl)rcccivcd lt is dccidcd 10、 ct,d
ri1lal rciniildcr t0 1tlrilish tllc rcquisitc inibrilnatiOil、

viti,il〕 15d.l、 、llil ing、 、|〕 icI〕 ctts cヽ Vill bc

81311り90

M`tstcr l〕 ti、 hil,(1



⌒

iqicctcd

(■ 1、c is dcitrrcd

(,asc No.:36/11′80-

Al,C2/2018

‖0「 ilc

(lasc N():32/5/80-

AI´ (2/2018

Partv Nainc:

BAN(]AI′ ORE
1310■ E(lH l′ABS PVl
I「D.

Iく l ノヽ 1'ilc

l,N(:INI:|:IRI N(〕

1)Vil‖ )

Mcct No/1)atc:13/80-    Approved

AIンC2/2018
22012019

1ic N()/1)atc:0710112840 1)atc:06022019
:O I t 80 / 0 50 / 00227 I AM I 9 I :07 /24 I O40 /00306/AM I 8/ I g.O2.2O 1 g

Decision: 'fhc commiftee considered the case as pcr agcnda. Based on thc recommendation of
I07 

(ilnsultant ( 'l ech-3), the norms lray be allowed as under

l. Import Item at sl. No.2r to 30,79, E0 and E2 are tubcs and may be alowed on nel I ryo
wastage

2. Other itetns are components which may be allowcd as pcr (i.N. 4 with accountabilitv
clausc.

l. Spares. ifany, may be deletcd.

RA concerncd may takc further necessary action as per thc decision ofNC.

(ascヽ 0:33/5/80-
AI( 2/2018

Party Name: lヽcct N().I)をltcl1 3.80-     l)c・ lcrrcd
I ARSEN&TOuB RO   AL(212()18
11N411 EI) :,2()I POI(,

HQ rilC           RI′ A Filc lic Noア I)atc:o310819P95 1)atc:06022019

108 :01/80′
()50/00082/AM19/ :03/95/040/oo754/AM18/ 21022018

器‖竹
n躙濯1堺I‖器 ∵l‖l鶏、ま,諦4織鯉認Wattr樹胤 淵。‖

Casc is dclcrrcd

l'arty Name: l lNI'l A Mcct No l)atc: I I g0_
I)cit・ rrc(l

AI(P'201S
■,012o19

HQ rilC           RI′ A rilc lic N()/1)atclo310819380 1)atc:o6022019
:01/80/050/00081/AM19/ :o3/95/040/01o31/AM18, 23022018

1)ecisiOn: lhc cOmmittcc cOnsidcrcd thc cttc as per agcnda and dccidcd tO ask thc nrlln t。

109 ibmish thc inFOritlaion as ca‖

cd「Or by thc rcprcscntativc Of、 4Sヽ41, on fo110wing points_

1      1)ctail tcchnical dra、 vings、 vith dimcnsiOn 01 cach cxpo「 l prOdtlct.(]ata103uc.ifa!ly inay
also bc ttlmishcd

l躙 棚 Ⅷ 器 L摘
置翼#:躍 ll‖∬liT肝器l
and sOught tO bc ilη portcd/prOcurcd「

l(



bc indicatcd

iv     Starting ftol■ thc spcciflcation ofthe export prodtlct,basic calculatioll as to how thc ra、 v

i■latcrial proposed for iinport has bccn arrivcd at, including thc nct 、vcighl of

componcnts to bc manuf・actured out of thcsc importcd [natcllals、  、vastagcs clailncd at

cach stagc of manufacturing with complctc iustincation and supported by docunlcntary

cvidcncc/drawings ctc may bc providcd

Casc is dcた rrcd

Casc No.:30/3/80に       Palty                  Mcct N()/1)atc:13/80-    Approved

Al′C2/2(‖ 8         Namc:COTS WOl´D    Al,C22018
ARCHH・ ECTURAL   22 01 2()19
PRODUCTS(lNDlA)
PV「 L FD

HQ Filc            RLA Filc           lic No′ I)atc:0310819430 Datc:06022019
:01/80/050/00030/AN419/ :03/94/040/00923/′ Mヽ18/ 27022018

:)ecisi()n:「 hc Com!llitec considcrcd thc casc as pcr agcnda l〕 ascd on thc rccolnincndation or

Consultant( lcch-3),thc nOnns may be a‖ owed as undcr

H CHS
(()dc

72191190

83082000

Import itcm

('01 D ROl´ LED STAINI′ ESS SII:卜 1

CO‖ ǴRAl)E430(「 HICKNESS
080MM T0 250MM)

l{ccornmcndcd norrns

1.05 kgrkg ol conlcnt irr

c\port ilenr *'ith condition
thal thc gradc & thickncss in
irnporl & c\pon to rnalch

on rrct to nct $'ith
accountability clausc

Ｌ

　
ｏ

Ｓ

Ｎ

SI:MITUBULAR「 AS‖ :NItitS MAl)11
0「 SS(〕 RAI)11430(lRIVI:1｀ )

RA co1lcC[mCd may takc ftlthcr ncccssary aCtion as pcrthc dccisio!lol N(]

Casc No.:9/3/80-      Party Name:MiCRON   Mcct No/1)atc:13/80-   :)cfcrred
AI.C2ノ2018        1NSTRUMENTS PVT  AI C2/2018

1´

´
「 I)                  22012019

HQ Filc             RI´ A Filc            llc No/1)atc:05104057421)atc:06022019
:01/80/050/00009/AM19/ :05/24/040/00599/AM18/ 28022018

Dccisi()n: Ihc Commitcc considcrcd thc casc¨ pcr agcnda and notcd thatthe complctc scl o「

application was scnt to l)P‖
「
on 16 01 2019 Thc(lomlnittcc dccidcd to wait ibr c()inilncnts

Casc is dcた rrcd

Case No.:3/3/80-     Party Namc:SANDP  Mcct No,Datc:13/80-   1)cね rrcd
Al.C2/2018         !う N■ERPRISES       AI(122018

22012019

Hoドilc            RLA Filc           lic No/1)atc:04101640321)atc:06022019
:O1/80/050/(X)008/Aヽ 419/ :04/24/040/00249/Aヽ418/ 02032018

1)ecision: lhc(lol■ lnittcc considcred thc casc as pcr agcnda and ilolcd that a dclicicncy lcttcr as

raiscd by lヽ 4SMlう 、vas scnt to nllnl()n5 12 2018 1lowcvcr、 no lcply rcccivcd (:ollllllittcc dccidcd

lIP



to send final reminder to the firm to furnish the requisitc inlbrmalion within l5 dals l-ailing

rvhich case rvill be rejected.

(lasc is defcrrcd.

(lasc No:44/3/80-

AI(,2/2018

‖Q「 ilC

(〕asc N():35/3/80-

A:′C2/2()18

HQ FilC

:o17801050/00035/′ lヽヽ419/

P()ヽ Vlilヽ

TRANSMISS10N
I Iヽ4「 ll■ )

RI´ A lilc

l'ariv Na[nc:S i liltl lll:  N71cct Noll)〔 ltc:13180-    1)● :trrcd

AI,C2泡 018
22012019

1´ ic N()/1)atc:0310819589 1)atc:06022019
H3
101/80,050/00044/AM19/ :03/95/040/00867/AM18/ 07032018

Decision:l he(:Olllmittcc considcrcd thc casc as pcr agcnda and notcd that a rcply rcccivc(117o!ln

ir[n dt 15 10 2018 has becn for、 valdcd to MI]I:Y (lollnlllcnts in this rcgard arc a、 vaitcd

Casc t dcFcr“d

Party Nanlc:SHIV

INI)USIRII,S
1ヽ4cct No′1)atc:13/80-   Approvcd

AI(1212018
22012019

RLA「ilc          licN(,■ )atci30 1()1042 DatcX)6022()I
:30/24/040/Ooo43/AM18'  60                  9

08.01.10 r ,,r

Dccision: l'he committee considcred the case as pcr agenda and ohscrvcir that lhc casc \\,as
rcltrrcd to consullant (lech-l) on 29.I I.20I8 but in the minutes it wir-s wronqlv mentioned to
ha'c becn scnt t() MSMI'-. tlascd on the rccornmcndation of thc ('onsurtant ( r .ch, r ) trrc n,rnrs
rnlr bc alloucd as undcr

lrCHS  Exptt h`語 ]ぇ「
C並三J51品iI… l QIN

3 Wire Hingc

Pin/Dr PIug

84l8eeoo I 1:'Y ?8"

lTCHS
Codc

39089090

85441920

390799t10

85359090

llく N)lo0
1)lastic(〕 ral]uals

18(〕AAW(1
句
「
I=NやVirc

PV(:
(loatcd,'l .arn in alcd
(irppcr Wilc

l'crnrinal 0.062
l,ancc l.ess Sockct
Mctal Pl oduct

*llylrcl (r356
(thclnroplasl ic
Iilastornc[)

Ilt (i  AW(; It.N

l{ccornrncnded

kg'kg
c()nlcnl iD

rj\po11 producl

llct    l    l(ケ 1)

、astagc

on net b nct
basis wirh
accountabilil)
clausc
I .05kg/kg
cont{"'nt in
cxpo11 product.

norills

105

11

4

靴im130
4()0(,0

Nos

nct |()`)
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１

１

１

１

１

１

１

１

Ｆ

Ｉ

Ｉ

Ｉ

Ｉ

Ｉ

１

１

Solid Wire
t,v(l
Coatcd,/l .arninalcd
(ioppcr Wirc

lcrminal 0.062
With l,ancc Sockqt
Mclal Product

wastagc

on nct to net
basis with
accountability
clause

*l)escription ofthc import item may be amended as givcn abovc.

RA conccrncd may take funher necessary action zs per thc dccision ol NC.

(■ドcN():40/3/80-
ヽ1,('2′ 2018

HQ rilc

:01 8010ヽ 0,000′ 10,7ヽ N419'

P,lrl、 Nそllnc:SHIV
INI)t,S:R‖ うヽ

4ヽcct NolDatc:13/80-  Appro、 cd
AI Cl12018

22012019

RI´A lrilc               lic No′ |)atc:30101012 1)atc:060220
:30/24/040/00042/Aヽ 4187  61                  19

08.0i.2018
l)ecision: 'Ihe Committee considered thc case as pcr agcnda and obscrved that the case was
.efirred to consultant (Tech-r) on 29.Il.20rg but in thc rninutcs it wrs wrongry mcntioncd to
havc bccn sent to MSMFT. Based on the rccommendation or-consurtant ( t ech I ihc no.ns may
bc allou,cd as under:

11

|:(｀ 日ヽ

C()dc

8418990()

811Xり 9oo

lr\port ltcn')

Namc.
3 Wire I Iingc
Pin/Dr Plug
Assv 40"
Elcctrical
Parts C)f
Rettrigeration

Singlc 3 Wirc
Pin
Rccepticle
lllcctrical
Pads Of
llet'crigcration

IRcc(〕 [ninclndcd n。「l1ls

1 05 kglkg

contcl,t inc、 poil

nct I lo/i,

wilslitgc

on nct lo ncl
!vith accountability
clausc
l.05ks7ks
contcnt in cxport
[)roduct.

ncl I 191) wastagc

|



ハ

rcri,nintl1 0 062ヽV th

8535()090 Lancc sockcl
Mclal l)rodLrct

*Description ofthe irnpon itcm may bc amendcd as givcn abovc.

RA conccrncd may takc funhcr necessary action as pcr thc dccision ol N('.

1)をlrt、 Nをlnlじ :SM( Mccl No l)alc:ll ll0 Approrcd
PNl:UMAll(｀ S(INI)IA)Al(212018
1)RIVA ll,1 lMlll:I)  2201201()

1 6
1

on ncl to nct with accou rtability
clausc

Case No.:21/3/80

Al´ C2/2018

HQ lllC

(lasc N():49/3′ 80-

Al(2/2018

‖Q lilビ

Casc No:29/11/80-

Al,C2/2018

118H。
「
ilc

RI A「 ilc Iic No l)tit c:()510105812

:0 1 /80/050/0002 1 /AM l 9 / :05 /24/ 040 /006 1 3/AM I tl/ 09.0:i.20 l ll

Decision: Thc Committec considered lhe casc as pcr agcnda. llascd on thc

the rcprescntative from MSME, thc norms may bc allowcd as undcr

l. lmport ltem Sl. No. I to 47 as per (i.N. 4 with accountability clausc.

2- lmport item No.48- 13149 kg inclusive of857o wastagc

-.i. lrnpon itcm No.49- 29775 kg inclusivc of | 109'i, rvastagc

4. lrnport item No. 50- 16319 kg inclusivcol'1039/o wastagc

5. Irnport item No.5l- 18909 kg inclusivc of87ol' wastage

6. Import ilem No. 52 - | 03 l0 kg inclusivc of I0ti9i, wastagc

RA concerned may take further necessary action as pcr thc dccision ofN(i.

I)atc:06.02.20l9

rcconrmcndation ol'

０́

:0 I i80l050/00049/AM'19 I :05 /24 /O40 100602/AM I 8/ I 4.03.20 I ll

ll7 trgsi5ion; The Committcc considered the casc as pL'r agenda and notcd that a dclicicncy lcttcr as

raiscd by MSME was senl to firm on 02.0 1 .2019. Ilowcvcr, no rcply has bccn rcccivcd liom thc

firm. Committee decided to send final remindcr to furnish thc rcquisitc inli)nnation within l5

days thiling which casc will bc rejcclcd.

('ase is dcltrrcd.

Pall、 Na1llc:

VヽI:ll(｀ AR11 011

1001S PVl l H)

RI A「 ilc

1)arly Nallnc:

t,NI)l→ R(lARRIA(:|'

ANI)11く A(■OR PARIS
PVI 1 11)

ltl A rilc

Mcct N()I)〔 t(c:13‐ 80-     l)crt・ rrcd

Al(212018
22012019

1ic No/1)atc:0510`105873 1)atc:06022019

Mcct No'1)atcl1 3/80‐     Approved
Al(12/2018

22012019

1lc No/1)atc:()310819856 1)atc:06022019

:01'80,050700220/AM19/ :03/95/040/O1062′ ′ヽlヽ418, 16032018

Dc・ cisi()n: lhc('olninlittcc considcrcd thc casc as pcr ttRcnd〔 l 13a、 cd()1l thc rcc()1,lnnCIldatio11()「

thc rcprcscntativc rloin、 4SNl11,tllc llorins ilnay bc all()ヽ vcd as tin(lcr



針 Nα WS

1     84314990

2     84314990

3     39269099

4     84314990

5     39269099

6     84314990

7     84314990

8     73181600

9     73181600

10    73181600

11    73181600

12   32041978

Impoltitcm Namc

Pin,148CI′21

Bushing,148CL22

Stoppcr AS,130C13476Y―
0454

Ring lhrust、  148(〕 133/

A148(:L33/152-8073

Scal AS A148CL32 239-
7943

Shoc― Track,148A610/
422-1132

Shoc― rrack.148A915/
391-3933

3olt― Track,VS‐7/8-67/

422-2664

Nul― Track,DQ 7/8-23/2S―

2140

Boit― Track Mastcr,VS-7/8-

116/9ヽV-9058

Bolt― Track Mastcr,VS-7/8-

87/6V1723

Vcllow paint-92836-primcr

N12、 Ycllow Catcrpillar

Hot ro‖ cd high quality a‖ oy

stccl round bars Gradc

15B36Cr/UTP― S12,/UTP―
S― H.Sizc 85inm/95 mm

lH)

RI A卜 ilc

Recornmendcd Quantity

as pcr (;N ,l with accountability clausc

as per CN-t rvith accountability clausc

as pcr GN-4 with accountability clausc

as pcr (iN-1 with accountability clausc

as pcr (;N-4 with accountability clausc

as pcr (iN-4 with accountability clausc

as pcr GN-,1 rvith accounlability clausc

as pcr'(iN-4 witlr accountability clausc

as pcl GN-4 with accountability clausc

as pcr ON-4 rvith accountability clausc

as pcr (;N-/l with accountability clausc

up to 2'Zo of lroI) valuc

13    72282000

(,:lsc N():3/11/80-

Al′ (,2/2()18

HO「 ilC

196899 kg irclusivc ol':i9.,.iyo wastagc

after I /.3'd lccovcry

llA concclncd may take lurther ncccssar) actioll as pcr thc dccision c,1'N(..

1)ariv Na[nc:I)lANl()Nl) 1ヽ 4cct No■ )をltc:13180-    Approvctl

lヽFTAI S(｀ Rlil,NS(P)  AI(22018
22012019

1′ ic N()/1)atc16510000013 1)atc:06022019

l19

:0 I /80/050/00l 94lAMl9 I :65 1241040/00008/AM I tl/ 2 1.0.i.10 I ll

I)ccishn: 'Ihc Committqc considcrcd the case as pcl agenda. I hc rcprcscl]lativc ol'MSMIi has

providctl written comments. Rased on thc written commcnts. thc ('omrnittce dccidcd to ratil-Y thc

norrrs as lbllows :

llxpofl product consists ol' SS perforated sheets with the tbllowing bifurcation:

i. il8i kg having: 5 rnm holc dia, ll tnm pitch, open area i5.51%.
ii. 8600 kg having: 5 mm holc dia.8 mm pitch. opcrr arca i5.5iol,.
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Import item at sl. No. lmay be allowed for4628 kg inclusivc of li6.{l'% wastagc aftcr lrl}"r
recovcry.

Impofl itcm at sl. No.2 may be allowed for 11802 kg inclusivc of37.2yo wastagc aftcr l/3''r
rec0vcIy.
l brckncss & gradclllhc sr9qlimportcd & tlat used in !h) rqsulaD( product to conlb{m.

RA concerned may take further necessary action as per thc dccision of NC.

INSllく Uヽ41:NIAII()N  2201 2019

RI´ A「 ilc lic N()'|)そ、ic:31'10030′ 136 1)atc:0602201()

f r0 :01 /tt0/050i000l6/AM l9/ :33124/O40/OOO!2/AM l8/ 1i.03.2018

Dccision: 'l hc committee considercd the case as pcr thc agcnda and notcd thc finn has not
furnished cornplete information as asked from thc lirrn vidc thcir lcttcr datcd 8.01.2019.'l hc

committee decided to reject the case under intimation to RA.

RA concerned may takc further ncccssary action as per thc decision ol NC.

(:asc N():16/3/80-

Al´ (12/2018

‖O rilc

Partv Nそ llnc:

}:lド (｀「 RONI(

UOM
Klヽ4

KG

Panv Nal■ c:13‖ RI.A

CAI〕 l lil lMIl「 1)

Iく IA「 ic

Mcct No■ )atc■ 3/80   R●cctcd
AI(｀ 212018

|()1.ll(lttant t、 lcc()]]i'Ci'dCd

(ヽ)16('l

IP30ヽ 1

Mcct N()′ l)atc:13'80-    Appr()ved

Al('2/2018

2201 2019

1´ ic N()/1)atc:l110028330 1)atc:()6022019

(〕asc N():2573/80-

Al(12/2018

HQ rilc

OpticJ Fibrc(tJOM― KM)
POい hCnc(t,OM‐ド(1

Casc No:27/3/80-

Al.('2/2018

H(ツ トilC

Party Naincl l〕 ‖くLA     4ヽccl Noll)atc:13180-   Appr()vcd
(:A1311:l´ IM111■)    Al(122018

2201 1019

RI A rilc lic Noll)atc:l1100283:1ソ  l)atc:0602201()

:01180/050/00025/Aヽ 419/ :l1/24/040/00012/ノ Mヽ18/ 23032018

Decision: l hc Colnmittec considcrcd thc case as pcr agcnda Bascd oll thc rccomlnc1ldation()1

MEII Y  vidc thcir lettcr No 17(15)/2018-I Pllヽ V datcd 29 11 2018(salnC iS Cncioscd i11 lhc

annc、 urc attachcd) thc nOrms innay bc a‖ owcd as ulldcr

lrirl)orl itcDr

l-hc above quantity recommended is inclusive ofrvastage ol'4oi, for oplical l'iblc and fu.i, fbr
Polycthylcnc.

RA concerned rnay takc further neccssary action as pcr thc dccision ol'N(i.

122
101 80()SO1000271′ Mヽ191 :l l121'040'00010,AIⅥ 181 23 03 2018

Decisi()n: Ihc Comlnittcc considcrcd thc casc as pcr agci〕 da 13ascd ol〕 thc rcc()inlnnc1ldatio11()1

MEll Y  vidc thcir lcttcr No  17(11)/2018-IPllヽ V datcd 29 11 2018 (sa1llC is cncl()scd i1l t1lc

annc、 ure attachcd)  thc nOrllls innay bc a‖ o、vcd as t‖ ]dcr
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Irrpor'1 ilcnr
Of l icrl lil)rc
l)olr ctlrr lcrc
l)oir but-r lcnc lcrcphalalc 1l)l
('ablc l'illin3 ('onrpound

(1"、cN():2473/80-

Al.C2/2(,18

日0「 ilc

1)`lrty Nanic:ヽ 41(lく ()N  N71cct N()II)を1lc:13180-

lNSI RUlヽ 41iN I S l)VI   AI(212018

rcconrmcndcd

l)● it rrcti

2201 :20111

1 ic N()'1)atc:041016.I150 1)atc:0602 2019

Mcct N()11)atc:13‐ 8()-     1)crt・ rrcd

AI('2 2()18

2201 2019

―
「
１
１
１

'I he abovc quantity rccomrnendcd is inclusivc ofwastage ol 'l'llo lirr optical librc and 27n lirr'

l)olybulylcnc lcrcphalalc (l'lt l) and cable filling cornpound.

RA concerncd may take lunhcr nccessary action as pcr lhc decision ol'N('.

l′ l｀ 1)

RI A rilc

22012019

Lic No/1)atc:0510406012 1)ac:06022019

123 :01/80′ 050/00024/AM19/ :05′ 24/040/00643//ヽ M18/ 28032018

1)ecision: lhc(〕 ommittec considcrcd thc casc as pcr agcnda and llotcd that thc col■ plctc sct〔 )f

applicationwassenttoDPHl on 1801 2019 11,c Col1lnlittcc dccidcd lo、 vait ibr co[ln[llc1lts

Casc is dctrrcd

Party Namci SllAK ll   lヽ 4cct No/1)atc:13180-    l)cFcrrcd

PUMPS(INl)IA)lド I) AI(11201S
22 01 201tl

RI A llilc lic N(ソ I)tltc:5610005378 1)atc:06022019

:0 I /110/050/00 I 22lAMl9/ :561241040100047/AM I 8/ 28.03.20 I ll

124 Decision: Ihc Cornmittee considered the casc as per agenda and noted that a dclicicncy lcttcr as

raise<l by Consultant (Tech-3) was sent to firm on 1501.2019. llowcver, no reply reccivcd.

Commirtee dccided to send flnal reminder to furnish thc requisitc infonnation within l5 days

failing which case will be rcjccted.

Case is dcfcucd.

(,asc No:1/6′ 80-

Al′ C2/2018

‖Q Filc

(〕 ase No.:67/980-

Al´ C2/2018

HQ Filc

(lascヽ o.:22/3/80-

126 AI(:2/2018

1)atl、 Na[nc:BHAIRA r  4ヽcclヽ ()I)alc:1380   1)cft rrcd

‖l:AVY ELl,(:Tlく |(｀ AIS Al(l P018

125 101/80/050/00116/AM19/ :04/24/040/00267/Aヽ 418/ 02042018

Dccision: 
´
「 hc Coinmittcc considcrcd thc casc as pcr thc agcnda and notcd that lrm's rcply、

vas

scnt to DI‖ ()n4 122018 「 hc commillcc dccidcd to、 vall thc co!llinCntS llom l)l‖

Casc is dcfcrrcd

l lNII「 I:|)

RI A liilc

1)art、 Nainc:

1111ヽ4ACHAl
l t1lt■RIS il(1

ｙｎｔ‐ａ

９７

８

８

ｑ

２

２

０

ロ

一枷
‐４４３
獅・‐８８３
卿
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COMMUNICAT10NS
LTD

il()Filc            RLA「 ilc           iJc No′ 1)atc:0510406040 Datc:06022019
101/80/050/00022/AM19/ :05/23/040/00516/AM18/ 03042018

1)●cisi()n :Thc Committec conside“ d the case as pcrthc agcnda and notcd that ME「 FY issucd a

dcrlcicncy lettcr vidc thcir lcttcr No  17(43)/2018-IPIIヽ V datcd 28 01 20191o ask thc nrnl 10

「llrnish thc inforl■ ation on fo‖ owing points―

i      l)ctails orcxport producti c dcsign,dra、 ving calculation ctc、

iL  Quanity o「 import product rcquired for manuFactu面 ng onc unl o「 c、 port product

iii.     Vヽastagc claimcd in manuね cturing proccss

iv.     Justincation o「 、vastagc

(,asc is dcfcrrcd

Casc No:26/5/80-      Palty Nallnc:BIRLA    Mcct No/1)atc:13/80-   Approved
AI′C2/2018        CABI′ Ell卜41TED    Al(12/2018

22012019

llo r‖ c            RLA Filc           1lc No/1)atc:l1100283321)atc:06022019
101/80/050/00075/AIヽ 119/ :11/24/040/00001/AM19/ 13042018

127 1)CCislon: rhc Comlnlittcc cOnsidcrcd thc casc as pcr agcnda  rhc (:O1linlittcc obscrvcd t1lc
rcco,lnlncndation o「 MEITY vidc thcir lcttcr No 17(ll)/2018 1PHヽV datcd 29 11 2018 whcrcin

MIう 1l Y has recol■ mcndcd forthc salnc iinport itcm i c()ptical l'ibrc lllc(lolllllnittCc dccidcd to

adoptthc samc norms as fo1lows

l  linpoltitcm to be a‖ o、vcd t)r5990 4kinls on nct 1 4`%〕 、vastagc

it′ cヽonccrncd lllay takc ftlrthcr ncccssary action as pcr thc dccision ofN(1

(〕 asc N().:4/5/80-       Party Natnc:          McCt No'1)a(c:13/80-    Approvcd

Al′C2/2018         LNVIROTI:K       Al(12'2018
TECHN()1´()GILS     22 01 2019
PRIVATE llMITED

HQlヽ lc          RI.A Filc         llc No'I)atc{)2102083.171)atc:06022()19

128 101/80/050/00053/Aヽ
419/ :02/24/040/00202/AM18/ 16042018

1)。cisiOn:Thc Cominittcc conSidCrcd thc case as pcr agcnda Bascd on thc rccollninncndation ol

thc rcprcscntativc■ oln MSME,thc norills lη ay bc a‖owcd as undcr

i!1lpoltitcln may bc a‖ o、vcd¨ pcr(〕 N4、vith accouiltab‖ ity clausc

IR′ cヽoncerncd may take rlllthcr ncccssary action as pcr thc dccision ofN(

(〕ase No.:40/8/80-      Party Nalllc:SARA SAI; Mcct Noノ l)atc:13/80-    1)efcrred

Al′C2/2018         PRIVATl:IIMITED   Al(1212018
22012019

129‖ o「 ilC           RLA Filc          1lc N()/1)atc:6H00014991)atc:06022019
101,80'050/00163/ノ M`19/ :61/24/040/000017Alヽ119' 16042018

1)● cision:´ Ihc(〕ol■ lllittcc considcrcd thc casc tt pcr thc agcnda and notcd that coinpictc sct()f

application、 vas scntto MSMじ on 7 1 2 2018 1 hc collllllittCc dccidcd lo rcnlilld lヽ 4SIヽ4E lo
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cxpcditc thcir commcnts in this mattcr.

Case is deferred.

IN「 RATE(｀ H IIM111:D 221)12019

RI Al」 ‖c lic N。 1)atc:0910066163 1)atc 06 02 12019

:0I /80/050/00254/AM\9 / :09 /24/04010065 I/AM I 8/ I 8 04.20 I ti

130 Dssi5ion; 'l he Commitlee considered lhe case as per agcnda and notcd that a dcficicrrc) Iettcr as

raised by DHI was sent to firm on 07.01.2019. llowcvcr. no rcpl1, has bccn leccivcd )cl.
Cotnmittee decided to send a final reminder to the firm to l'ulnish thc lccluisitc inlortnatiott within

15 days failing which case will be rejccted.

(-ase is defcrred.

(,ase No:63/11/80-

A:′C2/2018

HQ「 ilC

(lasc No_:20/5780-

AI(:2/2018

HQ「 ilC

(lasc N().:21/5/80-

Al´ C2/2018

11(,「 ilC

(,asc No.:22/5/80‐

Al(12/2018

Parlv Namc:

GOI DS10NE
Mcct N ()/1)atc:13/8()―      l)erc・ rrcd

′ヽ1(〕2/2018

22012019

1.ic No′ 1)atc:0510406252 1)atc:06022019

Party Namc:MICR()N  Mcct N(ル I)atc:13,80-   Dcrcrrcd

INSTRUIヽ 41〕NTS PVT  Al(12'2018
l‖ )

RI A rilc

131 :O1/80/050/00069/Aヽ 4197 :05/24/040/00042/Aヽ419/ 27042018

Dccision: Thc Commitec considcrcd thc casc as pcr agcnda and notcd that rclnindcr II) 1lolc

、vas scntto DPHl on 22 11 2019  1he Colmmittcc dccidcd lo rcnlind I)PHl R)r thcir coinlllcnts

Casc is dcitrrcd

Party Nalnc:MICR()N  4ヽcct N()■ )tttc:1380-   1)clt・ rrcd

INSTRUlヽ41JNl S PV r   AI(1212018

1′TD            22 0!2019

RI A rilc l ic No'1)atc:0510406253 1)citr

132 :01′ 80'050′00070/′ヽヽ 419/ :05724/040/00040′ Aヽ419/ 27042018 1)atc:()6 0:1 :'()lt)

l)ccision: I'hc (lonlnittcc considcrcd thc casc as pcr agcnda and notcd that rcminder l.D. nolc

\vas scnt to l)l,ll'f on 22.ll.20l9. l'hccommittsedccidcdtorernindl)Plllforlheircommcnts.

Case is del'cned.

Parv Nallnc:MICR()N   Mcct Nol)tぇ tcl1 3‐ 80-   1)● ねrrcd

INSTRUMI:NTS PVT   AI(121PO1 8
I´「 D                  2201 2019

1ic No/Datc:0510406251 1)cnerHQ 111c           RL′ A Filc
133 :()l′ 80′050/00071/AM19/ :05′ 24/040/00041/AM19/ 27042018             1)atc:()6022019

1)ccision: l he Committcc considered thc case as pcr agcnda and notcd that rc1lnindcrl I) notc

was scntto DPHl on 22 11 2019 Thc CommittCC dccidcd t()rcllnind I)PIll R),thCir coinmcnts

Casc is defcrrcd
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Casc No:23/夕 8卜      Party Namc:RITES     Iヽ 4cct No′ 1)atc:13/80-   1)eFcrred

AI′C2/2018        1´TD            A LC2/2018
22012019

HQ Filc           RLA Filc          llc No/Datc:05104062731)atc:06022019
:Ol'80'()50/00072/′ Mヽ19/ :05/24/040/00045/′ Mヽ19/ 27042018

134 Dccision:l hc Committcc considcrcd thc casc as pcr agcnda and notcd that a dcllcicncy lcttcr as

raiscd by DHI was sent to ■rm on 27 11 2018 11owcvcr no rcply has bccn rcccivcd yct

Colnmittce decidcd lo send a inal rcmindcr to ftlrnish thc rcquisitc init)rlmation within 15 days

failing which casc will be r● cCtCd

Casc is dctcrred

Casc No:25/5/80-     Party Nal■ c:WiN「AGE Iヽ 4cct No/1)atc::3/80-   1)eFctrrcd

AI′ C2′2018        「〕NGINlうERS&      ALC2/2018
CONSUI.TANTS PVT  22 01 2019
1_TD

HQ Filc              RLA Filc            lic No/Datc:0510406264 1)atc:06022019
135 :O1/80/050/00074/AM19/ :05′ 24/040/00033/AM19/ 27042018

Decisi()n: l hc Committee considercd thc case as per thc agenda and notcd that thc rlrinヽ s rcply

datcd 28 12 2018、vas scnt to DPIIl fOrthcir cxamin江 i()ns/c()minlcnts l hc(lolnlllittcc dccidcd to

rcinnind l)IPP

casc is dcic・ rrcd

Case No.:6′ 8/80-      Party Namc:L&T―     MCct No/1)atc:13/80-   1)clcrrcd

Al,C2/2018         MHPS l URBINL     Al´ (]2/2018
GFNERATORS      2201 2019
PRIVATE l′ IMITED

HQ F‖c           Rl′ AF‖c          llC No/DateK)310820724 Datc:06022019
136 :O1/801050/00129/AIヽ419/ :03/95/040/01l12/AM18/ 27042018

3i「7:よ:;掘配∬i器肺1協 1ド″陽臓:留冨1111糖:肥 i屋l ll犠∬
tメ

rcinindcrto DHI

Casc is dctrrcd

(〕ase N●.:27/5/80-      Party Na!lnc:IS(〕 EC     Mcct No/1)atc:13/80-    DeFerrcd

Al.C2/2018        HEAVY          Al(12/2018
ENGINEERIN(〕      22012019

137               1・ I M ITl'D

I′ic No/1)atc:0510406287 Datc:06 02 201tlHQドilc          RI′ A Filc
101′ 80/050/00076/ノ Mヽ19/ :05/23/040/00038/Aヽ 419/ 01052018

1)c・ cision: lhc Committcc conSidCrcd thc casc as pcr thc agcnda and notcd that lI) notc sCnt tO
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DPllT on 06 12 2018 Thc Committcc dccidcd to rcinindcrI)■ )1)

Casc is dcfc・ rrcd

Casc No.:38/5/811       Party Nai■ le: I｀ HE NVESl  Mcct No/1)atc:13/80-    DeFc・ rred

ALC2/2018        COASI PAPERヽ 41Ll´ S AI(〕2/2()18
L]I)                22012019

HQ Filc           RLA Filc          llc No/1)atc:0710113226 Deir
:01/80/050/00087/AM19/ 107/24/040/00009/AM19/ 03 05 2018             Datc:06022019

138 Dccision: ′rhc committcc considcrcd thc casc as pcr agenda and notcd that a dcncicncy lcttcr as

raiscd by ME「 lY was scntto nrm on 28 122018 「lowcvcr,no rcply rcccivcd 
´
Fhc Coinmittcc

dccidcd lo scnd a nnal remindcr lo turnish thc rcquisitc in「orilnation within 15 days Cliling、 vhich

casc will be r● ccted

Casc is dcfcrrcd

Case No.:30/5/80-      Party Namc:          Mcct No/1)atc:13/80-   1)elc・ rrcd

ALC2/2018        AUTO(10ヽ 41)       AI(12,2018
CORPORAT10N     22 01 2019
PANSE PRIVATE
LIMITじ D

HQ Filc           RI´ A「 ilc          llc No/1)atc:3110067039 Datc:06022019

139 :01/80/050/00079/AM19/ :31/83/040/00010/AM19/ 07052018

Dccision:The Committce considered thc casc as pcr agcnda and il()tcd that a dcrlcicncy lCttcr as

raiscd by DHI 、vas scnt to lrm on 22 11 2018 1lo、 vcvcr. no rcply has bccn rcccivcd yct lllc

Co11linlittcc dccidcd lo scnd a nnal rcmindcr to rt rnish tl,c rcqtlisitc init)rlllation 、vithin 15 days

RIling which case will bc rcJcCtCd

(〕asc is dcft‐ rrcd

Case No.:31/5/80-      Pary Namc:          Mcct No/1)atc:13/8()   DeFcrrcd
Al.C2/2018       AUTOCOMP      AI.(12/2018

CORPORAT10N     22 01 2019
PANSE PRIVATE
LIMITED

HQ「ilc           RIA F‖ c          llc No/1)atc:3110()670′10 Datc:06022019

140 :01/80/050/00080/Aヽ 419/ :31/83/040/00011/AM19/ 07052018

:)●cision:Thc Colllinitcc considcrcd thc casc as pcr agcnda and notcd that a dcncicncy lctcr as

raiscd b、  1)111 、vas scnt to flrm on 05 12 2018 Ho、 vcvcr. no rcply has bccn rcccivcd yct  1llc

Coinmittce dccided to scnd a inal rcmindcr to ftlrnish thc rcqtlisitc int)rination、 vithin 15 days

lailing which casc wi‖ be r● ected

Casc is dcferrcd

i41兵
Iだダ:∫1/980- 霞wぶ:牌∫TI劇

&冷
き発:ITtC1380  Deた

rrcd
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LTI),                22012019

‖Q Filc              RI′ A Filc            licNo/1)atc:0310820813 1)atc:06022019
101/80/()50/00090/AM19/ :03/94/040/00075/AM19/ 07052018

1)ecision: I hc COmmittcc considcrcd thc casc as pcr agcnda and nOtcd that lirln｀ s「cply scnt to

I)PHl ()n 15 01 2019 for thcir coinincnts Thc casc is dcibrrcd it)r 、vant ol'colllillCnts ll o]■

1)PHl

Casc is deFerred

(〕 ase No.:43/y80-     Palty Namc:GODRじ J& Mcct No/Datc:13/80-   DeFerrcd
Al′C2/2018        BOYCE M「 G CO    Alン C2/2018

L´ TI).                22012019

‖Q Filc            Rl.A「 ‖c           lic No/1)atc:03108208121)atc:06022019

142 :O1/80/050/00092/AM19/ :03/94/C140/00073/AM19′
 07052018

Decision:Thc Committee considcrcd thc case as per agcnda and notcd thtt a dcicicncy lcttcr as

raised by consultant Tcch-3 was scntto 6rm on 14 01 2019 1hc Conl:lniticc dccided to wail ltlr

rcply flom thc firln

(lasc is dcた rrcd

Case N● :44/_9/80-      Palty Na[nc:(〕 ODRI:J&  4ヽcct No/1)atc:13/80-   Approvcd
Al.C2/2018        BOYCEヽ 41'(〕 CO    Al.C2/2018

L ll)                22012019

HQ Filc           Rl.A Filc          1lc N()/1)atc1031 08208‖  I)atc:06022019

143 1°
1780/050/00093/AM19/ :03/94/040/00060/AM19/ 07052018

Dccisk)n:l hc Commitcc cOnsidcrcd thc casc as pcr ttgcnda and dccidcd t()ra」 ヽthC nOrms as
pcr thc、vritten coininents O「 I)IPP vidc thcir li No: 47011/320′ 2018-l｀ SヽV datcd 31 12 2018(

samc is cnclosed in thc anncxurc)

lく /ヽ conccrned ilnay take nurther nccessary action as pcr thc dccision 01 N(1

(,ase No.:46/夕 8()―     Party Name:S ANI)P  Mcct No/1)atci1 3/80   Dclcrrcd
Al′C2/20:8         ENTI:RPRISI:S       AI(,2‐ 2018

22012019

HQ Filc           RIン Aドilc          1lc No/1)atc:0′ 11016`1303 Datcズ )6022019
101/80/050/00095/AM19/ :04/24/040/00027/′ ヽヽ 419, 07052018

144 1).cision:Thc(〕 omilnittcc considercd thc casc as pcr agcnda and ilolcd that a dcllcicncy lcttcr as

raiscd bv MSMIt was scnt to nrin on 27 11 2018 卜lo、vcvcr,no rcply rcccivcd lt is dccidcd to

scnd llnal rclllindcr lo itlrnish thc rcquisitc int)rinlati()n、 vithin 15 d.tys la‖ ing、 vhich case、v‖ l bc

rqlcctcd (,asc is dcFcrrcd

(,asc is dclcrrcd

(〕ase No.:52/_9/80-       Party Nallnel BIRI A     Mcct No11)atc■ S,80-    Approvcd
145 Al,C2/21)18         CABLEI´ IM「FED     Al.C2/2018

22012019



⌒

HQ rilc             Rl´ AF‖c            1lc No/Datc:l11()()28337 Date:06022019
:01/80,050/00101//ヽ 4ヽ19/ :11/24/040/00004/AM19/ 08052018

Dccisi()n: Thc(,ommittcc considcrcd the casc as pcr agcnda 13ascd on thc rccolnllncndation ol

MEITY vidc thcir lcttcr No 17(20)2018 1PHW datcd 28 1 2019(sainc is cnck)scd in thc

anncxurc attachcd),thC nOrms may bc a‖ owcd as undcr―

UOM
KM 4ツお

2'そK(}

K(〕

KG
(iornpound

RA concerned may take fufther necessary actior'r as per thc decision of N(i.

a‖ o、vcd

Casc No:53/_5/80-

Al′C2/2018

HQ Filc

101180/050/00102//ヽ IⅥ 19/

Party Name:BIRLA    Mcct No/1)atc:13/80-   Approvcd
CABLE LIMITED     AI C2/2018

22012019

Rl´ AF‖c           lJc No/1)atc■ |10028336 Datc:06022019
l11′24/040/00003/AM19/ 08052018

5319726
259482
129609
521 24

1:276869

588938
30,353
12′ |′1 ll

1)ecision: rhc Coininnitcc considcrcd thc casc as pcr agcnda 13ascd on thc rcconュ llncndati()il()「

MItlTY vidc thcir lcttcr No 17(22)/2018 1PHW datcd l1 12 2018(salllC iS Cncloscd in thc

anncxurc attachcd), thC nOrlnls inay be a‖ owed as undcr

li)tal q uanlit\ rccornrncndcd

lく A co1lcCrnCd inlay takc ttllthcr:lcccssary acti()n as Pcr tl'C dCcislon()「 N(:

Pany Nainnc:JAMES    Mect No/1)atc:13/80-    1)t・ ltrrcd

ROBINSON I′A3SPVT AL,C2/2018
Lll)                  22012019

HQ rilc            RLA Filc           Lic No/Datc:0910066251 r
i01/80,050/00236/AM19/ :09′24/040/00035/Aヽ 419/ 21 05 2018             Datc:06022019

147 Dccision: Thc Colnmittec considclcd thc casc as pcr thc agcnda and notcd thc casc、 vas earlicr

forwardcd to MSME on ll 12 2018 For thcir cxainlinations/co[ni]lcnts l hc rcprcscntativc o「

MSML has stacd that su● eCt inattcr`not undcr Jlc purvicw o「 MSME Thcrcbrc thc
Co[mmhtce dccidcd to fonvard thc applic7ation t()(〕 onsuhant(lCCh l)fOr thcir
examinations/comments

Casc is dcfcrrcd

(,asc No:45/11/80-

AI(,2′ 2018

H81学枷群
l1/8← Patlv Nanlc AZAl)

11NGINI:I:RIN(〕

Mcct No/1)atc:13′ 80-    Approved
ノヽI(12/2018

Irrpoft ltem
cal llib[c

lf寧

°hすnc

1硼冊
[



PRIVATIう I′ lヽ41TED   22 01 2019

llQ l'ilC             RI′ A「 ilc            lJc No/1)atcK)9100663591)atc:06022019
:O1/80/050/00250/AM19/ :09/24/040ノ 00059/AM19/ 20062018

Decislon: l hc Committcc considered the case as per thc agcnda 13ascd on thc rccollnincndation

oFthe rcprcscntativc of I)Hl,thc Coilninittcc dccidcd lo ■x llorlns as undcr:

l  hllpolt itcm stainlcss stecl barinay bc a‖ owed 2 28 k3/kg contcnt in cxpolt ploduct

RA conccrncd may takc furthcr neccssary action as pcrthe dccisi()1l ofNC

Case No.:61/11/811     Party Name:AZAD    Mcct No/1)atc:13/80-   Approved
ALC2/2018        ENGINEERING     ALC2/2()18

PRIVATE I´ IMITED   22 01 2019

HQ Filc            RLA FHc           llc No/1)alc:09100663621)atcI)6022019
:O1/80/050′ 00252/AM19/ :09/24/040700057/AM19/ 20062018

149 Decislon: l hc Committee conside“ d thc casc as pcr thc agcnda Bascd on thc rccoin11lcndaion

ofthc,cprescntativc of DH l,the Comlnittee dccidcd to nx llorlns as undcr■

l  lmport itcm stainless stccl bar may bc allowcd 1 38 kg/kg contcntin cxport product

Rノ c`o1lccrncd illay take furthcr ncccssary action as pcr thc dccisi()11()「 N(:

Case No.:77/11/80-      Palty Nainc:            MCCt N()/1)atc:13′ 80-    1)clcrrcd

AI′C2ノ2018         ERBATIiCH        Al('2′ 2018
4ヽACHINIう RY PLTD  22 01 2()19

HQ li‖ c           RLA F‖ c          1lC No/1)atc:32100785381)atc:06022019
:01/80/050/00268/AM19/ :32/24/040/00015/AM19/ 28062018

Decision : η hc Committcc considcrcd thc casc as pcr agcnda and dccided to ぉk thc{lrm lo
150 fllrnish the inlormation as pcr rcprcsentativc ofMSME on「

o llo、ving points―

i      l)cr unit weight ol cxport product

ii     4ヽanufacturing proccss

i‖     Stagc、visc、vastagc

Casc is dcrc・ rrcd

Casc No.:15/11/811     Party Namc:          Mcct No′ :)atc:13/80-   DeFerrcd

Al′C2/2018        BONATlく ANS INDIA  AL(:2/2018
PRIVATl→ I´IMITED   22 01 2019

HQ rilc           RI′ A1l lc          llc No/1)atc:031()8221461)cibr

151 101/80/050/00206/AM19/ :03/94/()40/00229/AM19/ 06072018             1)atcl()6022019
Decision: l hc Colnilnittcc considered thc casc as pcr thc agcnda.tnd notcd thc colllplctc scl of

application 、vtt lonvarded to DIII on 07 01 2018 「or thcil c、 aininations,coilllncnts η hC

Commcnts in this rcgard are awaitcd

(,asc ls derc・rrcd



^

PIく IVAIIl llヽ41111!)   221)12019

RI A「‖c l ic N()11)atciO('10066128 1)c10r

:O1/807050/00257/′ ヽヽ 419′  :()9/24/040′()()138/′ |ヽヽ419/ 06072018             1)atc106 02 2019

152 1)ecision: η
｀
hc Comilnittcc considcrcd thc casc as pcl thc agc11(la 13ascd on thc rcco[nnnncndation

ofthc rcprcscntativc of Dlll,thc C()[lllnittcc dccidcd l()11、 il()|:1,ド をlS t11ldcr:

l. lmpon ltetn stainlcss stccl bar may bc allowed l.3ll kg,lkg contcnt in cxport product.
L lmport ltsm stainless steel bar may bc allowcd I .7li k!i,/kg contcnt in cxport product

RA conccrned may takq further necessary action as per thc dccisitx ol N(i.

Case No.:17/11/80-

AI´ C2′ 2018

HQ lllC

1)alt、 Namcll)A(〕 (ll,1く   lヽcctヽ ()|)atc 13 80-   Ap:)ro、 cd
4ヽ7ヽ SII■R I()()l Al(22018
INI)lJS IIく H:S I IIヽ 41 1 lil) 2201 201()

RI A「‖c I′ ic No/1)atc:0310822303 1)atc:06022019

:0 I i80/050/00208/AM I 9 / :03 /94/040 lOO322/ AM I 9 / I :1.07.20 | lt

Decision: Ihe Committce considercd thc casc as pcr thc agqnda..l hc rcprcscntativc ol DIIl
recommcnded the casc on rcpcat ol'Advancc authorization No. 0i I 0tl2 I 929 datcd 26.06.20 | 8 as

ratificd in Norms Committee Meeting No. l0/80-4 L('2./20lll datcd 16.11.2018 bascd upon thc
DHI recornmendation. The Commitlee decided to adopt the sarnc norrns as under:

(〕 asc N()_:66/11/80-

Al´ (〕 2/2018

HQ rilc

Panv Nal1lc:A/Al)

l:N(〕 INl,|:RIN(〕

Mcct N()'1)〔 1lc 1 318()

AI(2/2018
Appror ctl

llccornrncnded
normS

lmport quantity is

allowcd with 57n

!!'astagc in
rvcight.

(l lI valuc ol'
lmport is allowcd
within 5% ol'
lroll valuc

lT(ll― IS

(1()dc

11(Hヽ

(()tic

lnterchangeablc
I ungstcn Carbidc l'ools
- Machinc Ibols (Micro
I)rills & Other Cutting
't ools)
Diameter 0.lOmm -
6.00mm : Length 25
mm - 100 mm

Inrpon Ilcrrl

Assortcd llound
lungstcn ('nrbidc
l] lan ks
(l)iarnctcrIrnrn-l0
mrrr l,cngth ill rnrn -
ii0 nrm)

l)iarnond (irinding
Whecls

820()00('0

82079090

6SO IP卜 )0

RA conccrned ma)' takc further necessary action as pcr thc dccision ol'N('.

l)an) Narnc: (iOI)l{liJ& Mccl No l)atc:li ll0 Approvcrl
BOY(11l M「 (1(0
111)

RI A rilc

Casc No:16/11/80-

Al′C2/2018

HQ Filc

′ヽ1(12/2018

2201 2019

1ic No/1)atc:()310822371 1)atc:()6022019

l)ecision; 'l he Comrnittee considcred thc casc as pcr agcnda and dccidcd to ratify tlrs nonns as

pcr llrc writtcn commcnts of I)ll'l' vidc thcir LJ. No. No. lL470l l/2i/2019-'l SW dalcd 5.2.2019
dalcd (sarne is encloscd in thlj anncxurc)

l{A concerned may take funhcr ncccssary action as pcr tlrc decision ol N('.



ヘ

:0 I 180/050/00232/AM I 9 I :01 /24/040/00090/AM I 9/ 20.07.20 I 8

Decision: l'he Committee considered the case as pcr agenda. Bascd on thc rccomlncndation of
155 thc lcplcscntative liom Consultant ( Tech-3), the norms may be allowed as undcr

L lmport item at Sl. No- 71 is tubes and may bc allowcd Net ' l%o wastagc.

2. Irnport items al Sl. No. 90 to 99 are finished tubcs and tray bc allowcd or nct to net basis

3. C)ther items are components and may be allowcd as pcr (iN'l with accountability clausc

4. Sparcs ifany rnay be deleted.

IIA concerned ma) take further necessary action as pcr thc decision of N('.

Casc No:41/11/8()

AlッC2/2018

HQ File

Casc No:8/11/8()―

Al,(〕 2/2018

HQ 1llC

Case No:6/11/80-

ALC2/2018

HQ llilC

:01/80′ 050/00197′′ヽM19/

Dccislon: l hc(,olninittcc

inforl■cd that thc inattcr is

Casc is dctrrcd

Case No.:2(ソ 11/80-

AI.C2/2018

HQ rilc

:01/80'050/00211/AM19/

Dccision: lhc(｀ ol■ inittcc

Palty Na[nc:

lヽANGA1 0RI:
1310TE(]HI ABS PVT
I「D

RLA lllc

|ヽ4cct No/1)atc:13/80-    Approved

′ヽI(〕2/2018

2201 2019

1ic No/Datc:0710113611 :)atc:06022019

2201 2019

1lc No/Datc:0510407334 1)atc:06022019

Pa[ly Nanlc:l lilXIIく      4ヽcct No.1)atc 13180-    1)● lt・ rrcd

ltl:SOUR(11'SI)RIVAl「  Al(1212018
I Iヽ4111」 I)

lく I A rilc

:0 I /80/050/00 | 99/AM I 9 I :05 /23 I o40 t 002021 AM I I I 27 .o1 .20 I 8

156 Decision: l'he Committce considered the casc as pcr thc agenda and nolcd lhc casc rvas carlicr

lorwarded to MSME I I .l 2.201 8 for their examinations/commcnts. l hc rcprcscntativc of MSM t:

has stated that subject matter is not under the purvicw of MSMI:. 
.l herclirrc thc (innmittee

decided to forward the applicalion to Consultant ( lcch l).

('ase is dettrrcd.

Pal■v Nanlc: 4ヽcct No'I).ltc 1 3180     1)●・lt・ rrcd

SPIROTECH HEAT    Al('2,2018
EXCHANGERS PVT   22 01 2019
1H)

RI´ A rilc l ic No11)そ ltc:()510.1073S7 1)atc:06022019

:05/24/040/002517′ ヽヽ 419/ 30072018

considcrcd the casc as pcr thc agcnda lhc rcprcsc!ltaivc ol l)PII「

undcr sublnisslon i hc Collnillittcc dccidcd to wait rt)rthc c。 lninncnts

Party Namc:GODRIう J& Mcct N()/1)そ 1lc:13/80-   Approved

BOYCF M「 G(10    Al´ (〕 2,2018
1「D                  2201 2019

RIンAF‖ c              liC No/Datc10310822695 1)atc:06022019
103/94/040/00362//ヽ N419/ 30072018

considcred thc casc as pcr agenda and dccidcd t()r・ llil,thC nOrnlsそ ls



pcr thc、vritten commcnts of DPH i vidc thcir U No N() 1)-47011/23/2019-lSヽ V datcd 5 2 2019

as follows―

l   Thc nct、vcight OfexPortitcnl may also be spccincd as 15570 kg

2  Word relevant may be prcnxcd with the descriptiOn OI impon itclns

3  Quantiw Orcach impOrtltcm may bc alowed as 1 02 kg/kg cOntcnt in thc cxpOlt hcm

Spccirlcation orthc itcms iinportcd and that used in thc rcsultant product tO cOnibri■ l

IR′ cヽonccrncd may takc Fllrthcr ncccssary action as pcr thc dccisio1l of N(1

Casc No.:33/11/811     Party Namc:STYL RITE McctNo/1)atc:13/80-   R● ec`ed
Al′C2/2018        0PTICAIン INDUSTRII:S AI.(12つ 018

22012019

‖Q rilC              RI′ A rile            lic No/Datc:0310822705 1)ate:06022019
101/80/050/00224/AM19/ :03/95/040/00216/AM19/ 30072018

159 1)ccision: Fhc Committcc considcrcd thc casc as per thc agcnda lhc∝
prcscntativc ol‐ MSMI:

has vidc thcir、 vrittcn cOmmcnts havc stated thai thc ncxtls bct、 vccn thc iinpOrt and cxport itcms

cannot bc cstablishcd AFtcr discussion,thc committcc dccidcd that thc norins for thc givcn itcms

cannol bc nxcd Thc cOmmittec dccided to rc cctthc casc undcrinti[■ lation to ltノヽ

RA concerncd may takc ftlrther neccssary action as pcrthc dccision OfN(1

(lasc NO.:12/11/80-    Party Namc:MiCRON  Mcct No′ I)atc:13′ 8()   Approvcd
Al′C2/20:8         1NSTRUMENIS PVT  AI´ C2/2018

1レTD             22 01 2019

HQ Fiic            Rl´ A Filc           lic No/Datc:05104073801)atc106()22019
:01/80/050/00203/AM19/ 105/24/040/00264/AM19/ 31072018

Decision: I｀ hc Coinmltec considercd the casc as pcr agcnda and decidcd lo ratil,thc nornls as

160 pcrthC Writtcn commcnts ofDPIII vidc thcir U No No l)_47011/17/2019-「 SヽV datcd 8 2 2019
(SallC IS Cncloscd in thc anncxurc)あ fOlk)ws

l  Nct、 vcight()rcxporl product may bc specincd as 15i3 80 kgs(8131)icccs)

2  Qua!ltity ol ilnport itcl■ may bc al10wcd as 3991 017 kgs allcrtaking 1/3 rccOvcry fr()11n

scrap

Rン cヽonccrncd may take fllrthcr ncccssary action as pcr thc dccisi()n()「 N(:

Case No.::3′ 11/811     Party Namc:MICRON  Mcct No/1)atc:13/80-   1)cFcrred
A:′C2/2018         1NSrRUMENTS PVT   Al(122018

L II)                  22012019

161 Ho Filc            RLA Filc           Lic No/Datc:0510407381
:01/80′ 050/00204/AM19/ :05/24/040/00265/AM19/ 31072018             1)atc:06022019

Dccision: 「 hc Commitcc cOnsidcred thc casc as pcr thc agcnda lhc rcprcscntativc()1 1)1)Il l
inibrmcd thatthe mattcris undcr subllnission Thc cO:lnmittcc dccidcd lo、 vait thc c01nni■lcnls



⌒

(〕asc ls dcfcrrcd

Case No.:14/11/80-     Pany Nainc:MICRON   Iヽ4cct No/1)atc:13/80-   1)cferred
ALC2/2018         1NSTRUMENTS PVT  Ai C2/2018

LTD                  22 01 2019

HQ rilc              Rl´ A「‖e            Lic No/Datc:0510407383 1)atc:06022019
162 101/80,050/00205/AM19/ 105/24/040/00263/AM19/ 31072018

Dccislon: Thc(:ommittcc considcrcd thc casc as pcr thc agcnda lhc rcprcscntativc of I)PHl

infor:ncd th7atthe matteris undcr submission Thc(〕 oinillittcc dccidcd to wait thc coilnincnts

(〕asc is deferrcd

(〕 asc・ N().:18/11/80-      Pally Namc:KEI VI()N  Mcct No/1)atc:13/80-    1)cFcrred

AI.C2′2018          1NI)IA PVl LTD      Al C2/2018
22012019

HQ「‖c           RI A Filc          llc NO/Datc:0310822721 1)atc106 02 2019
163 :01/80/050/00209/AM19/ :03/94/040/00367/AM19/ 31072018

DecisiOn: The Committec considcrcd the casc as pcr the ttcnda lhc rcp∝ scntativc of l)P‖ I

inforincd that thc mattcr is under submission The Colnlnittcc dccidcd lo wait thc cOlη nlcnts

(lasc is dcrcrrcd

(〕 asc・ No:7′1:/80-      Palty Nalnc:IS(〕 l](]     4ヽcct NO/Datc:13/80-    :)● 1● rrcd
Al′(,2/2018         HEAVY           AI(:2/2018

L_N(〕 INI:l〕 RING     22 01 2019
LIMITI■ )

“

41税
1に507oOlttAMり ｀:亀鵬 OЮ舵 ぃ AM,風 l∬鼎

m劇 剛
`5m∝

“

Ю2節 的

:)ccision: rhc cOl.1.ittcc considcrcd tilc casc as pcr thc agcnd.l l hc rcprcsclltativc(〕
「 1)l)ll「

inibrl■cd that thc〕 lnattcris undcl submission Thc c()!llinittcc dccidcd 10 wait thc cOllnnlcnts

(lasc is dcnerrcd

(〕asc No.:9/11/80‐       Palty Nainc:LEIXIR    Mcct No/1)atc■ 3/80-    DcFcrrcd
ALC2′ 2018         RLSOURCES PRIVATE AI′ (,2/2018

LIM「「 1:D              22012019

‖Q「ilC           RI A rilc          llc No,I)そtl c:05104()7.:541)atci06 02 2019
:Ol′ 80,050/00200′ AIヽ419/ :05/23/()40/00218/Alヽ 419/ 06082018

165 1)ecisiOn: 1｀
hc Committec considercd the casc as pcr thc agcnda and nolcd t1lc ctlsCヽVaS carlicr

ibr、vardcd tO MSME on l1 12 2018 ibr thcir cxalllinatiolls,co]11[ncntS  I hc rcprcscntativc 01

MSMlt has statcd that subJcct inattcr is not undcr thc purvicw Of MSMI: ドhcrcbrc thc
(lolllllniticc  dccidcd  tO  fOr、 valcl  thc  application  tO  (lonst[ltallt   rcch_l   ibr  thcir

c、aminations/cOillmcnts



Casc is dcferrcd

(]asc No:76/11/80-

Al.C2/2018

Mcct No′ l)atc:13/8()―      DeFerred

′ヽI′ ('2ノ 2()18

22012019

Party Nalnnc:

‖IMA(1‖ AI

ドU FUIRISTI(1

(｀OMMUNI(｀Al10NS
l′ II)

. - - tlO l-ilc RLA I'ile l.ic.No/ I)atc:os I 0.1074.15lbo:01r801050100267/AMlgl iO5/23/O4OlOO2l5lAMl9/06.08.201It l)ate:06.02.2019

l)ccision: Ih(] Commitlec considcred the case as per thc agenda and notcd that the colnpletc set
ofapplication was forwardcd to MEITY on 11.12.2018. Howcvcr. no rcply has becn rcccivcd
yc1. Comrnittce decided to rsmind Mlll'l Y for commcnts.

(lasc is dct-crrcd.

(a、 cヽ 0:78/11/80-

Al(2/2(,18
Palty Na[nc:「ERUM()  1ヽ4ccl N()1)atcJ 3.80-
PI]NPO[PRIVATI〕    AI(212018
1´ IM「III)             22012019

Appror rd

llQ l.'ilc RLA Filc Lic.No/l)atc:5-.i i00 |9822 Date:06.02.20t9
:0l/80i050/00269/,4Ml9l :53/24/040/00003/AMt9/ 06.0It.20t 8

Dccision: The committee considcred the case as pcr agenda. llascd on thc recommendation of
('on:iullant ( l ech- l). the norms may be allowed as undcr

l. lmportlternatSl.No.lmaybcallowedasl.l0kg/kgcontcntincxportproduct.
2. lmport item at Sl. No.2 may be allowcd on net .2-qlo u,astagc
3. Import item at Sl. No. 3 may bc allowed I . l0 kg/kg conlcnt in cxport product
.[. lmport item at Sl. No. 4 rnay be allowed on nct , I9,i wasragc
5. Import item at Sl. No.5 may be allowed on nct .2,2o wasragc

t 6-j 6. Import ilem at Sl. No.6 may be allowed on nct i I%o wastagc
7. lmport irem at Sl. No. 7 may be allowed on nct i l9i, wasragc
8. Imporl item at Sl. No. 8 may be allowed on nct I lyo wa(ragc.
9. Import item at Sl. No. 9 rr.ray be allowed on nct I lyo wastagc.
10. Import item at Sl. No.l0 rnay be allowetl on net I l,Zo wasrage.
I l. Import itcm at Sl. No.l I may be alkrwcd on ncr I lyo $,asragc.
12. Irnport item at Sl. No.l2 may be allowcd on nct r lglo uastasc.
13. Import item at Sl. No.l3 may be allowcd on nct I l,Zo \.raslagc.
14. Import item at Sl. No.l4 may be allowcd on nc1 r lyo wasragc.
15. Impon item at Sl. No.l5 may be allowed on nct I lyo wasragc.
I 6. lmporl itcrn at Sl. No. l6 may bc allowcd on nct I IZo rvasrage.
I 7. Impon itcm at Sl. No. I 7 may be allowcd on ne1 | lyo wasragc.
18. Impon ilem at Sl. No. l8 may be allowcd on net i lyo waslagc.

RA concerned may taks funher neccssary action as pcr thc decision ofNO.

168(:.lsc No:11/11/80- Pary Nそ 1[nc:IS(ll,C N4cct No l) lc: I i l{0 l)clcrrcd



Al′ (〕2/2018

HQ rilc

:01780'050700202/Alヽ イ19/

Dccision:′ Ihc COmmittCC

infor[ncd that the lllattcr is

(〕asc is dC13rrcd

casc No:19/11/80-
AI′ (〕2/2018

Casc No.:43′ 11/80-

Al.C2/2018

HQ「 ilC
170 :01/80'050/00234/ノ ｀` 419/

Dccision: rhc colninittce

intormcd that thc innatcr is

Casc is dcた rrcd

卜‖TACHI ZOSEN
LIMITED

RLA「 ilc

Pally Nainlc:ICIjヽ И

LN(]lNl_LRING
COMPANY PRIVATE
l llヽ41「 LI)、

ENGINEERING
LIヽ41TEI)

RI´ A rilc

AI′C2/2018

22012019

L′ic NO/Datc:0510407480 Datc106 02 2019

Mect No/l)atc: I -l/80- l)eferred
Ar.c2i20I lt

22.01.2019

′ヽL('2/2018

22012019

1,ic No/1)atc:0810143257 Date:06022019

:05'23/040/00216/AN1197 08 08 2018

cOnsidcrcd thC Casc as pcr thc agcnda rhc rcprcscntaivc of l)Pl「
1

undcr subinnission l hc ConlinittCC dCCidcd 10 Wait ibr thc COlllinCntS

1′ic No/1)ate:0310822939 1)atc:06022019

器 品児590021t17AMl%Ъら刷 :OЮ 030θAMIW O'0&“ 18

169罵
lttilC√釧出『∫l11場i;懸稲ral品儡ittV」il報|!11轄l:ぶ:sllt胤

‖
:|

χWitIS灘現fhloSЧ島∬・1lS胤l漑‖n出1。
pu:熙
uttyS社:ilhCttll轟

cxalninations/commcnts

Casc is dcた rrcd

Pany Name: TIIEANLIP Mcct No/l)atc:l:l/80- l)efcrred

108/24/040/00115/AM19' 14082018

considcrcd thc casc as pcr thc agcnda lllc lcplcscntativc of I)Pllド

under subinission 「 hc Collninittcc dccidcd lo、 vait ibr thc collnlnCnts

Casc No.:5/11/80-      Pany Nainc:LECじ NDS  4ヽcct No/1)atc:13,80- 1)ererrcd
AI.C2/2018          THE M ERCHANT     Al(1212018

GROUP           22 01 2019

HQ llilC             RLA Filc            l´ ic N(ソ 1)atc:      DatcK)6022019

101/80/050/00196/AM19′   :05/23/040/00229/AM19/  0510407548
1782018

Dccisi(〕 n :  Ihc Commitec considcred thc casc as pcr agcnda alnd dccidcd to ask thc nrin t。
171 1tlrnishthcinforinlationaspcrrcprescntativeolMSME ont)11o、 ving points―

i      Dcta‖ tcchnical drawings、vith dimcnsion of cach cxpolt product(:atalogtlc, 1l any,

lnay also be fllrnished

ii     Wcight ofcach Expo“ Product

i‖     Wcight ofcach ofthc ilnported and indigcnous inptlt、 scParatcly lor cach product.for

thc purpose of material balancing Net weight(Gross wcight minus wastagc)FtDr cach

ilnpoltcd and indigenous input in the expol■ product lllay bc indicatcd Nct、vcighl
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along with details of other imported input to bc used in thc rcsultant product and

sought to be imported/procured from sourccs othcr than thc license, il'any. ma1' also
be indicatcd.

iv. Starting from the specillcalion of the exporl product. btsic calculation as to how of
raw material proposcd lor import has bcen arrivcd at. including thc nct wcight oi
components to be manufacturcd out ol'thcsq imporlcd rnatcrials, wastagcs claimcd at
each stage of manufacturing with complctc .iustification and supportcd by
documentary cvidence/drawings elc.

(lase is defcrred.

('ast・ N`):10/11/80-

Al,C2/2()18

H(p卜 ilc

Party Nalnc:CHl]M IC()Mcct No/1)atc i3,80-

SYNTHI:TI(lS I Tl)、    AI C212018
22012019

RI A卜 lc

,\ pltr'or ul

l ic No,1)at c:051040754  1)atc106 02 2019

I{ccomnrcnded norrns

:01/80,050/00201/ノ Mヽ19/ 105/23/040/00227/ノ Mヽ19/ 9
17082018

1)ccisiOn:l hc Committce cOnsidcred thc casc as pcr agcnda and dccidcd lo ratify thc nontls as

pcr t1lc rccolnlllcndation o「 MsME,thc nor[lls as loHO、 vs

17

2   sI   I,、 pO[l ltc[n

No i;:tJt tmport ttem Na,nc.

AN'IIMONY tmpod rna),bc
MltrAI- ANIMONY ('ONC|N lt{n tli a owed for ]lt494r)

I (SI1 99.65%MlN.) 26t71000 (Antimony Cortcnr 60.i5,% ) wirh kgs inclusivcol.?(%
7 .18% tl2o (Watcr) (lonrcnl \.!ast.rgc.

lく ′ヽ c()1lcCrnCd 11]a)takc ft:lthcr ncccssar)actiOll as pcr thc dccisi()n()fN(:

Casc No:43/11/8ι
Al′ (,2/2018

H()卜 iC

:011801050/00239,AN119/

Parly Namc:AYYAPPA Mcct No/1)atc:13/80-   l)●
Fc・rred

CNC PVT LTD      Al(｀ 2′2018
2201 201()

RIA l'‖ c              lic No/1)atc:0710113740 Datc:06022019
:07/24/040/00132/AM19′  21082018

Dccisi,n : 'l he committcc considered thc case as pcr agcnda and dccided to ask thc firm to
tlrnish thc information as per reprcscntativc of MSMI.- on follou,ing points-

173 i. t)etail technical drawings with <timension of cach export prod.ct. catarogue. il any.
may also bc furnished.

ii. Weight ofcach Expon product
iii. wcight ofcach ofthc imported anrJ indigenous inpur. separatcrl for.each producl, ror

the purpose ol material balancing. Net wci.rrht lCross wc:ighr minus wastagc) Ibr cach
irnported and indigenous input in the cxport product rntry hc indicatcd.-Nct wcight
along with details of other imported input kr bc uscd in the rcsultant product a-nd
sought to bc imported/procurcd from sourccs othcr than thc licensc. iIanv. mar,arso
bc indicated.

iv. staning lrom the spccification of thc export pr.ducr. basic carcuration as to ho,n, or'



raw material propos€d for import has bccn arrivcd at. includin{: thc nct wcie,ht of
components 10 be manufactured out ofthese importcd rnatcrials. wastagcs claimed at
cach stagc of manufacturing with complctc justilication and supportcd by
documentary evidence/drawi ngs etc.

Casc is deferred.

(〕asc No:4/11/80-

AI′ (12/2018

H(ツ トilC
:OI180 0501001951′ Mヽ197

(」asc No.:37/11/80-

Al′C2/2018

HQ「 ilC
:O1/80/050/002281NM 19/

Palty Nalnc:VICTORA  Mcct No/1)atc:13/80-   1)cferrcd
AUTO PVT l_TD     AI(〕 2/2018

22012019

RI.Al'‖ e              lン ic N()/Datc:0510407583 :)atc:06022019

:05/24/040/00296ノ AM19/ 23082018

l)ccision : 'l'he Committee considcred the case as pcr agenda ancl dccided to ask thc llrm lo
f'urnish the information as per represcntativc of MSMI., on lirliorving points-

i. I)ctail technical drawings with dirncnsion ttl'qach cxpod product. Cataloguc, il'any,
may also bc fi-rrnished.

ii. Weight ofcach Expon l,roduct
lj4 iii. Weight ofcach ofthe irnported and indigcnous input. scparatcly lbr each product. li)r

the purpose ol'material balancing. Net wcight (Gross wcight minus wastage) lbr cach
imported and indigenous input in thc cxport producl rnay bc indicatcd. Nct wcillht
along with details of other imported input kr bc uscd in thc resullant product and
sought to be imported/procured from sourccs other than thc liccnsc, if any, may also
bc indicated.

iv. starting lrom the specification of the export product, basic carcuration as to hou' of
raw material proposcd for import has bccn arrived at, including thc net weight o,.
componcnls to be rnanulactured out ol thcsc irnpodcd nratcrials. waslagcs claintcd al
cach stagc of manul-acturing with complctc .luslilication and supportcd by
documcntary cvidencc/drawi ngs e1c.

Casc is dqfened.

Paltv Nalnc:

BAN(〕A10RI:
BI()FI,CHl´ ABS PVT
I′ 11).

Iく L′ A Flilc              lic NO/1)atc:o710113743 1)atc:()6022019

:07/24/040/00126/AM19′ 23082018

4ヽcct N()/1)atc:13/80-    Approvcd

AI(12/2018

22012019

,,. Decision: The comrnittee considcred the case as per agcnda. Ilased on trrc rccornmcndatign ur'UJ Consultant ( l ech-J). the norms may be allowed as unrJcr

l. tmport Item at Sl. No. ll I tol2l are tubes and rnay bc allowed Net I l_,to wastagc.
2. other items are components and rnay be arowcd as per (iN 4 with accountabiriry- crause.
3. Sparcs- ifany, rna1, bc delcted.

I{A conccrncd may lake Funher nccessary action as pcr thc decision ol.NC.

176(〕asc No:7/13/80- Pan)Nainci l´ &1_MIIPs IMect N(),I)〔 ltc tS,80-    1)。 it・ rrc(1



^

Al.C2/2018

HQ lillC

:01/80′050/00316/AM19/ :52/24/040/00038/AM19/ 23082018

1)ccislon: lhc Committcc considcrcd thc casc as pcrthc agcnda and nolcd that thc app‖ cation is

to bc R)rwardcd to DHl forthcir cxaminatlons/coinmcnts

Casc is dcrerrcd

(〕asc No.:27/11/80-    Pally Namc:         Mccl No/1)atc:13′ 80-

AL(〕2/2018        PREMIER        AI.(,2′ 2018
1NDUSTRIA1      2201 2019
(,ORPORA「 10N
llヽ411 EI)

A pproved

HQ rilc          RI.A「 ilc        llc No/1)atc:031()82329427 08 Dcrcr
:Ol′80/050/00218/AMI :0395/040/00421/AM 2018                        1)atc:060220
9′               19/                                 19

:7器霊[1[:。liよ:肌驚温器屋:鷺it鼈∬謡品讐l詣穏λ搬背i鷲!め
面i″市C nOnns^

II(,IIS(lodc llcm

BOILERS PVT LTD

RI´A Filc

ノヽ1(12/2()18

22012019

1,ic No/Datc:5210042737 1)atc:06022019

Ilccornmcndcd norms

Impott itcm rnat br:
allowcd as applied
rvhich is inclusivc ol'
l'l:; wastagc

81122100 81122100

(.hrorrriu rn
Mctal l-urnps'
('h ips

RA concerncd may takc furthcr necessary action as per thc decision ol N(..

Casc N(〕 _:25/11/80-

Al.(:2/2018

HQ Filc

(,asc N().:26/11/80-

Al.C2/2018

179H。
「 ilc

Pany Namc:LARSEN& Mcct N()/1)atc:13/80-
rOUBRO l′ IM「F}:D   AI′(,2/2018

22012019

RI A「 ic 1lc Noll)atc 0310823360
:01/80,'050/002 l6lAMl9/ :03/95/040/00056/4M t9t 28.08.20 I 8

Decision: 'l his case pertains to paru 4.074 and cirmc to tltc Committcc
Committee considered thc case as pcr the agenda and decitlcrl to lorward
Consultant (1'cch-3) for thcir examinations/ commcnts.

Casc is delcrred.

1)clt・ rrcd

I)atc:()6 02 2()19

Ibr revicrv. lhc
thc application to

:01180,050/00217/′ Mヽ!9/ 1o3/95/040/00311/ノヽヽ 4191

Decision:  lhis casc peltains to Para 4 077ヽ  and

Party Nそlmc:LARSIiN&

「 OtJBRO IIMI「 I:|)

RI A「 ilc

4ヽcct No,Datc:13/80-    :)eferred

Al.(〕 2/2018

2201 2019

1ic No/1)atci0310823355 1)atc:()6022019

28082018

ca[lnc to thc (]oln!nillcc t)r lcvicw  
「 hc
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(lolllinittcc considcred the c¨ c as per thc agcnda and dccidcd to forward thc application to

(｀ ollsultalit(lCCh-3)「 or thCir cxallli1lations/coinincnts

(〕asc ls dcFcrrcd

Casc No.:42/11/80-     Party Namc:MEDiVA(〕  4ヽcct No,I)atc:13/80-   1)crc・ rrcd
AL(〕2/2018         SURGiCAI′ PRiVATlう   Al(12/2018

l lM「FEl)             22012019

HQ Filc            RI′ A Filc           1lc No/1)atc:37100027101)ate()6022019
:01/80/050/00233/′ Mヽ19/ :37/24/040/00002/ノ Mヽ19/ 28082018

180 1)ecision: 
「 hc Committec considcrcd thc casc as pcr agcnda and dccidcd lo ask thc n「 lln t。

rt rnish thc information as per rcprescntative of MSヽ 41l on 6oHo、 ing points―

l Dctailcd spccifica■ on orimpolt hcm atsl No 3と 4

(:asc is dcfcrrcd

Casc No.:23/11/8卜     Party Name:JAYESH   Mcct No/1)atc:13′ 80-   DcFerrcd

AL(〕 2ノ2018        METAIS AND「 ERRO AI´ (12/2018
AI LOYSilP      22 01 2019

llQ 
「
‖c                RI′ A Filc              lic No/1)atc:0310823416 1)atc:06022019

:01/80'050/00214/AM19/ :03/94/040/00488//ヽ M19/ 29082018

1)ecislon: l he Committcc considcrcd thc casc as pcr agcllda and dccidcd to ask thc llln to
181 ltrnishthe infbrmationascallcd rorbythcrcprcscntatlvcorMsMlぅ 。n ibllowing points―

l      ltcm ofiinport&cxpolt arc salllc with()vcrlappiilg charactcristics

‖     4ヽcsh sizc is ovcriapping
ili     Stagc、 vise、vastagc and proccss lo bc prOvidcd

(lasc ls dcrcrrcd

Casc No.:28/11/8ι     Party Nalncil´ &T― MiIPS Mcct No,1)atc:13,80-   Dcrcrrcd

ALC2/2018        TURBINE         AI C212018
GENERATORS      22 01 2019
PRIVATE llヽ41Tl:D

1821品
:Iに5"0021シ AMlツ 蹴λttioЮ046θAMlシ :;:」:%:キIF0310823400 DttcЮ 6022019
1)ccisi()n: l hc Cominlittcc considcrcd thc casc as pcr the agcnda  l hc coillinittCc dccidcd to

fbr、、ard thc application to Dlll for thcir cxallninations,coinmcnts

(]asc is dcfcrrcd

Case No.:51/11/8卜     Party Namc:SENI()R   4ヽcct No′ I)atc:13,8()   Approvcd
AL(〕2/2018        1NDIA PRIVATE    Al(:2'2018

183                       1 1MITl〕 I)             2201 2019

HQ F‖c           RI′ A Filc          llc N()/1)atc:0510407643
:01.′ 80/050/00242/AM19/ :05/24/040/00308/AM19/ 29082018             1)atc:06022019



Decision: The Committee considered the case as per agenda and decidcd to ratili the nonns as

pcr the recommendations of the representative of DIPP. lhe comtllittcc dccided to mtify the

nonns as undet:

l. OIF value ofitems No. 5 & l4 may be allowed upto 0'2% ol l-OB value ofcxport'
2. Remaining items may be allowcd as per (i.N.4 on nct to nct basis with accountability

clauss

llA conccrned may take further necessary action as pel thc decision ol'NC'

(:asc N(,:58/11/80-

AI(,2/2018

HQ File RLA F'ile Lic No/Date:0210201t676 Datc:06 02 2019

:0I /80/050/00249/AMl9/ :02/24/O40/00087/AM I9/ 05'09 20I [t

Decision: Thc committee considercd the casc as per thc agcnda and notcd that DI'll-l vide thcir

lcttcr. I)lPP No. -47011/415/2018-lsw dated 5.2.2019 ask thc [lrtn to Iurnish the infbrmation

on follorving points-
i, D;lailtechnical note on manufacturing process including thc rclevant tlow sheet'

ii. Detail technical drawings with dimension of cach cxpotl product' Cataloguc' if any'

may also be fulnished.
iii.WeightofeachoftheimportedandindigenousinPul.scparatclyforeachproduct.lbl

the purpose of material balancing. Net weight (Cross wcight rninus wastage) for each

184 irnported and indigenous input in the export product rray be indicaled Net wcight

alongwithdetailsofotherimportcdinputtobcuscdinthercsultantproductandSought
to b! imported/procured lrom sources othcr than thc liccnsc' if any' rnay also bc

indicated.
iv. Sizc and spccification inclurling grade' composition' range' thickncss etc of thc itcms

proposed for imPort
v. Starting from thc specification olthe export product' basic calculation as to horv of raw

materiJ proposed for import has been arriYcd at' including thc nct weighl ol'

components to be manufactured out of thcse itnportcd matcrials' wasla'ecs clainrcd at

each stage of manufacturing with completc ittstification and supported by doculrcntaly

evidence/drawi ngs etc-

vi. %o net content ofrubber compound and steel in thc exporl product'

Casc is dclerred

Palty Nainnc:TEGA    Mcct No/Datc:13/80-   Delerrcd
INDUSTRIES LIMITED AI′ ('2/2()18

22012019

Palty Nainlc:ULTRA   N4cct No′ [)atc:13/80-   Dcrerrcd

ENGINEERS       AL(〕 2/2018
2201 2019

(:asc No:34/11/80-

Al(12/2018

I′ ic N()/1)atc:3110067168 1)cft・ rHQ「 ilc           RI´ A File

:01/80/050'00225'Aヽ 419/ :31/83'040/00091′ AM19' 06092018             1)atC:06022019

隧5D面 or TllC COm而 は ∞¨ d∝
“

mC ms禍
蹴 ‖ダ郡 ‖ ]∬ l淋 留 」胤 誦 菖 [淋discusscd in Mccting No 10′ 80-AIンC2/2018d

l)H and had cxplaincd its casc ThC palty has clallllcd dillthrcnt 、vastagc on cach()「
thc c、 p〔)11

麗ll半11:織
hicr:FT¶
∴lil黒増滞需|ぶ :T稿ぎ譜li:漁淋lll羊1:イ∬譜壻は`

dccidcd that thc rcprcscntttivc of D11l may revicヽ v thc givcll applicatio1l Notc tO bC SCilt t()I)IH



^

for rcvlc、 v

Casc is dcrcrcd

Casc No.:60/11/80-    Palty Naine:GLOViS   Nlcct No/1)atc:13/80-   DeFerred

Al′(,2/2()18        1NDIA PRIVA「 E    Al.(12/2018
1′IMITIJD            22 01 2019

HQ Filc           RLA File          1lc No/Datc:04101646′ :7 Dctr

186 :01/80/050/00251/Aヽ
419/ :04′ 24/040/00115/AN419/ 06092018             1)atc:()6022019

Decision: Fhc Committee considcК d thc casc as pcr thc agcnda and notcd 11) notc scnt lo

4ヽSヽ4E()n13 12 2019 Ho、 vevcr,no rcply rcccived lt is dccidcd to rclnindヽ 4SMじ

Casc is dcfcrred

Casc No.:65/11/80-    Party Nallne:PLANS「 _E  Mcct No′I)atc:13/80-   deFcrred

AI′C2/2018        1NDIA HIGH       Al.(:2/2018
PljRFORMANCE     22 01 2019
MATERIALS PVT l′「 D

HQ「‖c            RLA F‖ c           llc No/Datc:07101138221)atcく )6022019

187 :O1/80/050/00256/AM19/ :07/24/040/00094/AM19/ 06092018

Dccision: Thc Committcc considercd thc casc as pcr thc agcnda and ■otcd that the casc was

carlicr ibrwardcd to Consultant 「 ech-l fclr thcir cxallninations/colln!llents Thc Comlnittec

dccidcd lo lor、vard the application to Consultant i｀ cch-3 ftDr thcir cxaminations/colnlllents

(]asc is dcibrrcd

Case No.:44/1:/8←    Party Namc:AIン LROUND McctNo:I)atc:13,80 1)cFer"cd
Al′C272()13      (lNDIA)VE(}ETABI′じ  Al(:2/2018

PR()CESSIN(〕         22012019
MACHINES PRI

‖Q rilc           RI A rilc           ljc No/Datc:331()030 1)atc:06022019
101780/()50′00235/AMl  :33/24/040/00007/AM19/  475
9,                                        12092018

Docislon : l he Colllmittcc considercd thc casc as pcr agcnda and dccidcd t()ask thc llr[ln to

ftlrnish the information as asked by thc rcprescntativc o「 MSM● ()n itD‖ o、ving points―

188
i      Detail tcchnical drawings with diincnsion()r cach c、 Poll prOduct(,atal()guc, il any

may also bc furnished

‖     NVcight of each Export Product

i‖     Wcighl o「 each orthc irnpOrted and indigenous input,scparatcly for cach product,for

the purposc of matcHal balancing Nct wcight(Gross wcight minus w6tagc)「 or Cach

iilnpoltcd and indigenous input in thc export product lnay bc indicatcd Nct 、vcight

along with dctails of othcr iinpollcd input to bc uscd il]thc rcstlitant prodtlct and

sought lo bc imported/procurcd froln sourccs othcr than thc liccnsc i「 any may also

bc indicatcd

iv     Starting frOm thc spccil‐ cation of thc cxpolt pr()duct hasic calctllationそ ts lo ho、  ()1



⌒

raw material proposed for irrport has bccn arrivcd at. including the ncl wcight of
components to be manufactured out of thcsc irnpodcd nratclials, wastagcs clairncd at

cach stage of manufacturing with complcte .iustitlcalion and supportcd by

documcnlar) cvidcnce Jrawings elc.

Casc is deferred.

Parlv Nalllc: Mcet Noll)ate: I -l'80- Approvcd
AUrO(〕 oMPINDIA   Al(12,2018
PVI Ill) 2120120卜 )

HQ Filc            Rl´ AF‖ c           lic No,1)atc:3110()671751)atcI)6022()19
:01/80/050/00241/7｀ N/119/ :31/83/040/00090//ヽ |ヽ419/ 12092018

1)●cision: Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd lo ratily thc nOr[nns as

pcr thc writtcn comincnts of DHI vidc thcir t, N()No l)|,S― 1/AIP1/1l I(1 1-2018 11EI datcd

20 12 2018 as fo‖ o、vs―

(asc N(〕 :50/11/80-

′ヽ1(,2/2018

11(]IIS

(t)tlc

l{eco nr rncr tilcrl
not llls

linport itcill

Alloy N()n Alloy Stccl

Sca[■ lcss l ubc

((larbOn cOntcnt tlp lo

060)
(｀arbon(｀ontcnt tip lo

060(hそ ldc′ IヽSl 1035

11(lliS

(lodc

81836090 73043939

R′ cヽonccrncd[nay takc ftlrthcr ncccssary action as PCr thc dccision o「 NC

(〕ase N():46/11/80-     Palty Namc:IERU MO  Mcct No′ l)atc:13/80-   Approved

AI´ C2/2018         PENPOL PRIVATl〕    AI C2/2018
1′ IM1l EI)             22012019

HQI■ lc           RI A 111c          lic NO/1)atc:53100198′ 171)atc 06 02 2019

:01/80'050′ 00237/AM19/ :53/24/040/00004′ AM19ア  13092018

Decision: 
´
「hc(:olnlmittce considcred thc casc as pcr agcnda l'ascd()1l thc rccolll11lCndati()1l of

Consuhant(TCCh l),thc nOnns may bc allowcd as undcr

l  lillpoltitcm at Si No l lnay bc a‖ o、vcd 1 10 kg/kg contcnt i1l cxpoll product

2  1mport■em at SI No2 maybca‖ owcd on nct12%wastagc

3  1lnlportitem at SI No 3 may bc a‖ owcd 1 10 kg/kg contcnt ill cxpolt product

4  1nlportitein at SI No 4 may be a‖ owcd on llcl・  1° Ow`tstagc

5  1lllportitcinn at SI No 5 may bc anowcd()n nct 12° O wastagc

6  1:■ portitcm at SI No 6 may bc a‖ owcd on nct l l° o wastagc

7 1mpo■ hem atSI No 7 may bc a1lowcl on nCt i%Wastagc

8  1impolt itcin at SI No 8 1■ lay bc a‖ owcd on ncl 1 1(%)、 vastagc

9  1lnportltem at SI No 9 may be a‖ owcd on nct卜 l° o wastagc

10 1inlpoltitcm at SI No 10 inay bc a‖ owcd on nct1 1° o wastagc

ll I:lnpOlt itcin at Sl No ll may be alowcd on nct l l° o wastagc

Ilub-lrrpcllcr r

('oupling (Madc liorn
('arbon Stcel Scarnless
Iube)
('arbon ('o,rtcnt upto
0.60 (iladc AlSl I 0,15.

10" o \\astitsc
allorlcd

190



12. lmport item at Sl. No.l2 may be allowcd on net i l%o waslagc.

13. lmport item at Sl. No.l3 may be allowed on net i l9'o \4astagc.

14. Import item at Sl. No.l4 may be allowed on nc1 i 196 wasta8,c.

15. Impod item at Sl. No.l5 may be allowcd on net I l%o wastagc

16. Import item at Sl. No. l6 may be allowed on nct I l%, $astagc.

17. lmport item at Sl. No. l7 rnay be allowcd on nct I l9; wastagc.

I 8. lmport item al Sl. No. l8 may be allowcd on nct I Iiz; wirstagc.

RA conccrnqd may takc further ncccssary action as per thc decision ol'NC-

Palty Nallnc:IN D-     1ヽ 4cct No′ Datc:13'80-   Approvcd

SPHINX PRECIS10N  AI(｀ 212018
1TD.            P2012019

IIQ lrile RLA Filc l.ic.Noil)atc:l?l(x)15975 l)atc:06.02.10 l9
:0 I /ll0/050i00255/A lv4 19 I :22124 1040 100048/n M I 9i I i.09.20 I 8

Decision: lhc Committcc considcrcd the casc as pcr thc agenda. lhe rcplcsentativc ol'l)lll
rccornmended the casc on repeat ofAdvancc authorization No.2210015101 datcdl0-10.2014 as

ratilicd in Norms Cornrnittee Mceting No. 22ltt0-Al(12/20I5 datcd 02.02.2016. lhc Cornrnittce

decided 1o adopl the samc nonns as under:

(〕asc No:64/11/80-

A:′ C2/2018

IICHS
(lodc

82090090

68042190

l}arcd lllank ol'
'I ungstcn (iall.ridc

& Stainlcss Stccl

Dia f .6 ti 0.l0mtn
& ovclall length
60 -10 mrn

Dianrond (ilinding
Whccl ( 59i, ol'

Irnport of Rclcvatlt
sizc rnal bc allou cd

Ibr i75 kgs ( l5(XX)0
nos orrly ) inclr,rsivc ol'
66.67'lo uastaBc

CII' valLrc of lrnpon
may' bc allowed up kr
5o,o ol l:OU v aluc.

Rノ cヽonccrllcd llnav takc ftlrthcr ncccssary actio[l as pcr thc dccisiol,(),NC

Palty Natllc:l,EIXIIく     Nlcct No/1).ltc:13'80-    l)cr4・ rred

ltES()lJ R(:ES PRIVAlE AI(2'2018

1 1M「 1｀ 1り l)             2201 2019

lic No/Datc:()510407822 1)atc:06022019‖O rilc          RLA Filc
:01/80/050/00240/AM19/ :05/23/040/00264′ Alvl1 9/ 18092018

192 1)● Cision:「 hc Committcc considered thc c¨ c as pcr thc agcnda and 1lotcd thc Casc、
vas carlicr

R)r、vardcd to 4ヽSヽ4E on ll 12 2018 for thcir cxaminations/co[lnnlcnts  l hc rcprcscntativc of

MSME has stated thtt subJcct mattcr is not undcr the purvicw()「 MSMI: Fhcrct)rc.thc

(〕 oininittec  dccided  to  「or、vard  thc  applicaion  10  (〕 onsultant   rcch― 1   lk)i  thcir

c、ainl1lations′ comments

(lasc is dcit・ rred

(:l、c No.:49/11/8()

AI(2/2('18



⌒

(,ase No.:53/11/80-

Al′C2/2018

HQ Filc

Parlv Namc:lSGl]C

HI:AVY
EN(〕 INEERIN(〕

LINIll El)

RI_Al■ lc

Mcct No/1)atc:13/8()-     1)● lerrcd

′ヽ1′ (〕2/2018

22012019

Lic Nυ Datc:0510407844 Datc:06022019

22012019

1′ic No/1)atc:0510407857 1)atc:06022019

Nlcct No11)atc:13,80-     :)crcrrcd

AI C2/2018

22012019

licN(ソ I)をltc:3110067179 1)atc:06022019

193
:01/80/050/00244/AM19/ :05/23/040/00263/AM19/ 19092018

:)ccision: 「hc Cominittcc conSidCrcd thc casc as Pcr thC agcnda lhc rcprcscntativc or I)1)lll

inlorlncd that thc mattcr is undcr sublnisslo〕 l lhcCo[11[llittcc dccidcd t()wait thc co111[nCntS

Casc is dcitrrcd

(〕asc No:73′ 11/80-

Al.C2/2018

Ho Filc

(lasc N():22/11/80-

Al´ C2/2018

HQ rilc

(,ase No.:57/11/80-

Al′(12/2018

HQ Filc

Part、 Nanlc:(〕 |&V
INl)IA PRIVAll:

llヽ41ll,|)

RI A rilc

Palty Nalnnc:1)l:lI→ RS   4ヽcct No l)atcJ 3 80-   :)cit・ rrcd
StJR(〕lCALINDIA PVI AL(1212018
I 「 I)

RI A「 ilc

:0 f /lloi 050/00264i AMlg/ :05D41040100290/AM l9/ 20.09.201 {l

194 D"cision: 'lhe Committee considcred thc casc as pcr thc agcnda and notcd thc casc was carlict'

forrvarded to MSME on 1 1 .12.2018 for their examinations,/commcnts. l he rcprcscntativc of
MSME has stated that subject matler is not under thc purvicw ol'MSM|i. I hc Committcc dccidcd

to lbrward th e application to Consultant ('l ec h- l ) for their exam irrat ions/colnm en ts.

Case is dcl'errcd.

Palty Na[nci CROWN   lヽ 4cct No/1)atc:13/80-   Dc■ rrcd

CI´OSURESl)V「 1´TD  Al´C2'2018
22012019

RI A rilc lic No11)atci0310823992 1)をltcl()602:1019

, r, :01/80/050/002 1 3/AM l 9/ :O3 /941O4O100561 / AM l g/ 26.09.20 1 t'l

Decision: Thc Committee considered the case as per the agcnda and notcd that completc scl of
application was sent to MSMu on 11.12.2018. The cornmittcc dccided to remind the MSMIi lbr

their comments.

(lasc is dclbrred.

:01/80/050/00248/AMl9/ :il/83/040i00096/AM l9i 26.09.201 1

l)ccision : l'hc Comtnittee considered the case as pcr agcnda and dccidcd to ask the lirln to

;96 lurnish thc inlbrmation as callcd for by thc rcpresentativc of MSM[-. on lirllou ing points

i. l)ctailtechnical drawings with dirnension ol'cach export producl, (lataloguc. ilany. may

also be lurnished
ii. Wcight ofeach Export Product.
iii. weight of each of thc imported and indigenous input. scparately lirr cach product. lirr

thc purpose of material balancing. Net wcight ((iross rvcight trrinus wastagc) lirr cach

irnportcd and indigenous input in thc exporl producl rlil) bc indicatcd. Nct \\cighl alorrc



⌒

wilh dctails of othcr imported input to be uscd in thc rcsultanl product and sought to bc

irnportcdr'procured fiom :iources other than thc liccnsc. ifany. may also bc indicated

iv. Startinll tiom thc specification of thc cxport ptoduct' basic calculalion as to how ol-raw

rnatcrial proposed lbr irnport has been arrivccl at. including thc nct weighl ol'

cornponenls to bc manufactured out of these importcd rnatcrials. wastagcs clairncd at

each stage of manufacturing with colnpletc justification and suppodcd by doculncntar)'

evidencc/drawings etc.

(llsc is dcitricd

(asc No:54/1178()

′ヽ1(12/2018

llQ File RLA Irile Lic.No/l)atc:5310019t159 l)atc:06022019

:01/80/050/00245/AMl9l :53/241040100006/AM l9l 27.09.2o1ti

Decision: The committee considered the case as per agenda. llascd on thc rccommcndation ol'

Consultant ( 'l'ech-l 
), the norms may be allowcd as undcr

l. lrnpo( Itcm at Sl. No.I may be allowed I .10 kg/kg contcnt in cxport product

2. Import itcm at Sl. No.2 may be allowcd ne 27o wasta!c

3. Impotl itcm at Sl. No. 3 may be allowcd l.l0 kg/kg contcnt in exporl product

4. lmport item at Sl. No.4 may bc allowed on net - l9; wastagc

5. lmporl itetn at Sl. No.5 may be allowed on nct f 2o"o wastagc

6. lmport item ar Sl. No.6 may be allowed on nljt l l9; waslagc
!o?

7. lrnport item at Sl. No. 7 may be allowed on nct I lyo wastagc

8. Imporl item at Sl. No. 8 may be allowed on net + l%n wastagc'

9. Imporl item at Sl. No.9 may be allowcd on nct t lyu wastagc'

10. lmport itcm at Sl. No.l0 may be allowcd on nct I lu, wastaUc'

I I . Inrport itcm at Sl. No.l I rnay be allowcd on net I 194, w'rstage

12. lmpo( item at Sl. No.l2 rnay be allowcd on net I I%) wlrslagc'

13. Import itcm at Sl. No.l3 may be allowcd on nct ' l-o/o wastagc'

14. lmport itcm al Sl. No. l4 rnay be allowcd on nc1 i l u/i' $'astage'

I 5. Import item at Sl. No.l5 may be allowed on net I l04 uastagc'

16. lmporl itcm at Sl. No. l6 may be allowed on net I l70 wastagc'

17. Import item at Sl. No. l7 rnay be allowcd on nct I lolo wastage

18. lmport item at Sl. No. |8 rnay beallowcdon net I l9i' \\'astagc'

ItA concerncd may take furthcr ncccssary action as per lhe dccision ofNC'

Parlv Na:nc:l〕 うRUM() Mcct No/1)atc:13180-
PI:NPOI PRIVATI:   AI(:22018
i lNl1l l:I)             2201 2019

Appro\ cd

4ヽcct N(デ |)tltc:13'80-    1)crcrrcd

Al(:22018
22 01 201tl

(lasc N().:56/11/80-

Al´ C2/2018

1)`lrty Nalllc:

「
RI:Ul)FNBER(1

「
H「RA110N

「 I:(HNOI´0(〕 ‖:S

INI)IA PVl 111)

HQ File           RI A「 ilc          l´ iC No/1)atc:3‖ 0067181 1)atc:06022019

:01780/050/00247/AM19/ :31/83/040/00097/′ Mヽ19/ 27092018

Dccisi()n: 
´
「 hc(〕 ommittcc conSidCrcd thc casc as pcr thC agcnda and notcd that co[■

plCtC sct()「

198



application was sent to MSMII on 11.12.2018. The commillcc dccidsd to rcmind thc MSMFI for
thcir comments.

Carse is deferred.

(1.lsc No:68/11/80-

AI′ (12/2018

HO lilC

Casc No:24/11/80-

ALC2′ 2018

HQ rilc

ALC2/2018
22012019

Lic No/Datc:3410044543 1)crtr

Pa[iv Namc:lヽ 4AGNEll Mcct No/1)atc:13/80   DeFcrrcd
MARI:ll「「 AIンBROS  AI('2/2018
CHASSIS SYSTじ MS   22 01 2019
PRIVATI:ll

Itl A rilc lic No.1)atc:0510107918 1)atc106 02 2019

:0f /80/050/00259/AMl9/ :05/24lO4O/OO352/ AMlg/ 27.09.201 ll
199

Decision: The Committee considered the case as per agenda and notcd that a dcficiency letter as

raised by DHI was sent to firm on 18.01.2019. The Committcc dqcidcd to wait lbr information

lrom the firm.

(lasc is defcrrcd.

(la・・|・ No.:82711780-

Al.C2/2018

‖Q rilc

Pany Narnc: ANS'lticll Mcct No/ I)atc: l.i il{0- l)ofcrred

lく lAl lc

,00:01'801050/00273lAulgl :34124/O40/O0218/AMl9i 0'1.l0.l0lll l)atc:06.012019

l)ccision: Ihe Committee considsred the casc as per agcnda and notcd that hard copy was no1

rcccivcd Iiorn RA and firm and rcmindcr was sent to RA on 2 I .0 I .20 19. I hc (lornrninee dccided

to oncc again ask RA and firrn to lurnish the hard copy ofthc application.

Case is dcferred.

:0 l /ll0i050/002 1 5/AM 19 l :30 /24 1 04O/0003 1 iAM l 9i 09. 1 0.20 1 8

I)ccision: Ihe committee considcred the casc as per agenda and obscrvcd that the case $as

rclcrrcd to consullant ('l'ech-l) on 29.11.2018 but in the rninutcs it was wrongly mentioned to

have becn sent to MSMFI. Based on the recommendation of consultant (.1 cch- l ) the nornrs may

be allowed as under

一　

　

　

　

　

　

　

　

〇〇

郎ユ叫　　　　　呻

Ｈ

Ｃ

　
　
　
　
　

８′

Export ltcill

WntE HIN(〕 l:1)IN/1)R

PLUG ASSY 40・
Elcctrical palts of

Rcrligcration containing

not lcss than

1257 14 kgs olド IR

型壼 nlぃたGrnuム

1ヽ4cct No/1)atc:13/80-    Approved

Al.('2/2018

22012019

Lic Noノ Datc:3010104463 1)ac:06022019

l{ecommendcd
quantity-

1.05 k-e/kg

contcnt in

cxport product
「
R NY10N
PI AS Fl('(〕 RANtlAI S

Party Nalllei SHIV

INI)USIR‖ iS

RI A lヽ lc

IICHS
(lodc

3()089090

Inrpon ltcul



592574 26 fool o「 18

GAA WGl:=FN wirc
PVC coatcd/1 alnillatcd

coppcr wirc&littcd

、vith iinnpolicd

180000N()s of lcr[ninal

0 062 Lancc l css

Sockctヽ 4ctal product

18(〕AAW(1 1■
「
N

VヽIRII

PV(]

COAll■ )/1 AMINA rl:1)
C()PP「 RW‖ RI,

TI:RMINA1 0()62
LAN(:1ll liSS SO(lKI:I

Iヽ4FTAI_PR()1)U(:I

on net 1() nct
basis with
accountabilit)'
clausc

llA concerned rnay take funher nccessary action as per thc decision ol N('

(〕asc No:75711/80-

Al′ (〕2/2018

1)alty Nalnc:「 NPR()   Mcct No'1)atc:13180-

INl)USTR‖ :SPVT LTD Al(12/2018
22012019

l)clt'rrcd

llQ Filc Rl,A F'ilc l-ic.No/Datc:l I 10067197

:01/801050100266/AM19/ :31/8310401001 l0/AM l9/ l0.l0.20lll l)a1c:06.02 2019

Dccision: lhe Committee considercd the case as per agcnda and dccidcd lo ask the firln to

l'urnish thc information as callcd for by the representative of MSMII on lbllowing points-

i. Dctail technical drawings with dirnension ofeach cxpon product. ('ataloguc. ifany. may

also be furnished
ii Weipht ol'cach I:xoorl Prodrrct.

l0l iii. Wei[ht oteach olthe irnported and indigenous input. scParatcl] lirl cach product. Ibr
the purpose of material balancing. Net weight ((;ross \\'cight tninus rvasla,qc) for cach

irnported and indigcnous input in the exporl pr-oduct mal bc indicatcd. Nct ucight along

with details ofother imported input to bc used in the rcsultarll product and sought to bc

imported/procured lrom sourccs other than thc liccnsc, il'any, ntay also bc indicated

iv. Starting frorn the spccification of the expofl product. basic calculation as to how of raw

material proposed for impon has been arrivcd at, including tlrc net weight ol

components Io be rnanufactured out of thesc inrportcd rratcrials. wastagcs clairned at

each stage of manuthcturing with complete justification and supponcd by documcntary

cvidencc drawings.lc.

Casc is deferred.

(:ase No.:67/11/80-

AI(12/2018

HQ rilc

:011801050′ 00258,/ヽ lⅥ 191

Paltv Nalnc:MASU
BRAKI,PAl)S
PRIVA ll:11ヽ 41TED

RI A l'llc          IJc No/1)atc105 1 0`1080831)ctr

105'24/(,40'00394'′ 卜ヽИ19/ 11 102018             1)atc:06022019

Mcct No'1)そ ltcl 1 3'80-    l)● fcrred

AI(:212018

22012019

203 l)""irirr, fhc Comrnittcc considcred thc case as per ag,cnda anri dccidcd to ask the firm 10

lurnish lhc infonnation as callcd lirr by Consultant ('l cch-l) on lirllowing points-

i. Detail technical drawings with dimension ofcach cxport product. ('ataloguc. ifany. may

also be furnishcd
ii. Weight ofeach Lxport l)roduct.

nc1 I l-c7o

wastage

85′1.l1920

85359090
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Casc No:7()′ 11′ 8()

Al,C2/2018

(,asc N():71/11/8()

Al.(,2/2018

Iヽ4cct No/1)atc:13/80-     1)cFerred

Al′ C2/2018

22012019

4ヽcct No/1)atc:13/80-    1)● 1● rred

AI,C2'2018

22012019

Wcight ol'each ofthe importcd and indig,cnous input. scparutcly lirr cach product. firr
thc purposq ol'material balancing. Nct woight ((;loss wcigllt tninus wastagc) lbr each

inrportcd and indigcnous input in thc cxport product ma).' hc indicatcd. Nct wcight along
uith dctails ()1-othcr importcd input k) bc uscd in the rcsultarrl producl and sought 1() bc

importcd/procurcd tiom sources othcr than thc liccnse. i1-an1. ma1 also bc indicated
Starting liom the specification ofthe cxpon protJuct. basic calculation as lo ho$'ol law
matcrial proposed for import has bccn arrivcd a1. inclutlint thc nct !\'cight ol
componcnts to be manuf-erctured out ol thcsc irlported rrratcrials. \\astagcs claimed at

cach stagc of manufacturing rvith cornplctc.iustification and supporlc(l b) docurncniar)'
cvidcncc/drawings etc.

Casc is dctrrcd

Casc No:69/11/80-

Al.C2/2018

Palty Nalne:RO l1lE    lヽ4cct No/Datc:13/80-    1)crerrcd

ERDE INDIA PRIVATI: AI C2/2018
11MITED            22 0:2019

HQ Filc           RLA Fllc          llc No/Datci3‖ 00672091)atc:06022019
:01/80/050/00260/AN419/ :31/83/040/00112/AM19/ 22102018

Decision: Thc(lommittee considcrcd thc casc as pcr thc agcnda and notcd that i)PH I vidc thcir

204 1CtCr tり O No  P-47011/25/2019′「 SヽV dacd 5 2 2019 has askcd t1lc lirin to furnish thc

inforination on fo‖ owing points―

i     Dctails of stagc wise wastagc and jusl■ calon ofthc sainc in rcspcct ofimportltcms
7at s1 1,3,14 and i5

ii     Calculation oFwastagc as pcr drawings in■ じspcct oftilcsc illlport itcins

Case is dcfcrrcd

HQ Filc           RI,A Filc          lic No/Datc:02102087591)atc106 02 2019
101/80'050/00261/′ ヽヽ419/ :02/24/040/00105'7ヽ N419/ 23 102018

205 Decision:「 hc Coilllnittcc conSidCrcd thc c^c as pcr agcnda and notcd that a dcllcicnc)lcttCr as

raiscd by DI:: was scnt to rlrm on o7 01 2019 1lowcvcr nO rCply has bccn rcccived yct

Cominlitcc dccided to scnd a inal rcmindcr to thc nriln to furnish thc Eqtlisitc illR)rmation withi11

t5days failing which case wili bc rdcctCd

(]asc is dcfcrred

Palty Nainncl lll

I Ilヽ41TEl)

Palt、 Nanlc l H

I IMll lil)

HQ「 ile           RLA File          lic No/Datc:02102087601)atc:06022019
206 :O1/80/050/00262/AM19/ :02/24/040/00106′ ′ヽ 4ヽ19/ 23 102018

Decision:  l hc Committcc considcrcd thc case as pcr agcnda and notcd that a dclicicncy lcttcr as

raised by DHl 、vas scnt to Flrm on 07 01 2019  1lo、 vcvCr、  nO 「cply lnas bccl]rcccivcd yct

(lo!llinittcc dccidcd to send a nnal rcinindcr t()thc llr[l1lo ll:rnisll thc rc(ltliSitc il111)ri]latiollヽ vith i[1



^

15 days failing which case will be relectcd

Casc is dcfcrrcd

Cast・ No.:72/11/80-      Party Name: rilン         Mcct No/1)atc:13/80-    1)cf● ・rrcd

Al′C2/2018          11MITEI)          Al,('2/2018
22012019

HQ rilc          RLA File          l′ ic No/1)atcI)210208758:)atc:06022019

:01/80/050/00263/AM19/ :02/24/040/00104/′ Mヽ19/ 23 102018

207 Decision: Thc Commitee considered the casc as pcr agcnda and notcd that a dcncicncy lcttcr小

raiscd by DHI was scnt to lrin on 07 01 2019 11owcvcr. nO rcply has bccn rcccivcd yct

Committcc dccidcd to scnd a inal remindcr to thc nrin to ltlrnish t1lc rcqtlisitc illibrillation、 ithin

15 days failing which casc will be nCCtcd

(:asc ls dctrrcd

Case No.:5/13/80-     Party Namc:SUI´ ZER   Mcct No/1)atc:13/80-   Deferrcd

ALC2/2018        1NDlA PRiVATE     AI(〕 2/2018

1´ IMIl｀ l■)            22012019

HQ Filc          RLA rile         lic No/1)atc:31100672421)atc:06022019
208 :01/80′050/00314/AM19/ :31′ 83/040/00124/AM19/ 22 11 2018

Decision: Fhc Committee considcrcd the cぉe as pcr thc agcnda alld notcd that thc colllplctc()「

applicatiOn、 vas fonrarded to DP‖ l o■ 05022019R)r thcir cxanninatiotls,c(〕 lnincnts

C6c ls dcfcrrcd

Case No:6/13/80-       Party Nainc:StJl′ ZllR    Mcct No′ 1)atc■ 3/80-    l)● Ferred

AI´ (〕2/2018        1NDIA PRIVATll     Al(｀ 2/2018
1´ IM11じ1)              2201 201り

HQ F‖c            RLA「 ilc           llc No/1)atc:3110()672′ ‖ I)atcI)6022019
209 :01/80/050/00315/AM19/ :31/83/040/00123//ヽ M19/ 2211 2018

1)ecision: Thc Committcc considered thc c■ c as pcr thc agcnda and ilotcd that thc colllplctc()f

application was iOnvardcd to DP‖ l on 5 2 2019「 ol thcir cxallli1lations/conllncnts

(〕 ast‐ ls derc・ rrcd

Casc No.:4′ 13/80-     Palty Nainle:IS(〕 EC    4ヽcct No/1)atcl1 3/80-   1)eFcrrcd
Al′C2/2018         HITACHI ZOSEN     AI('2/2018

LIMITEl)           22012019

HQ Filc           Rl′ A「 ilc          llc No/1)`ltcK)5104086491)atcI)6022019
210 :01/80/050/00313/AM19/ 105/23/040/00368/AM19/ 2711 2018

Dccision: ]｀ hc Committec considcrcd the casc as pcr thc agcnda and notcd that thc complctc tli

application was for、 vardcd to DP‖ T on 05 02 2019 R)r thcir cxanlinations/coinillcnts

(]asc is dcrc・rrcd



⌒

Party Nainc:PHOENIX  N4cct No′ 1)atc:13'80-   DcFc・ rrcd

FO ll′ SPVT I´TD      AI(｀ 2/2018
22012019

lic No/1)atc:0310825341 Datc:06022019HQ rilc           RLA F‖ c
211 :O1/80/050/00312/AM19/ :03/95/040/00884/AM19/ 30112018

Dccislon:「he Committcc considcrcd thc casc as pcr thc agcnda and ilotcd that thc complctc()f

application、 vas for、 vardcd to Consultant′「 cch-3 for thcir cxallnillations/co[nnincnts

casc is dercrrcd

(,asc No.:3/13/80-

AI(2/2018

Casc No:1/13/8()

Al′ (12/2018

|

つ

|

ヽ

6
312   7

8

tl

l()

1 1

12

13

11

15

16

17

18

Party Namc:TERUMO  MCCt NOノ l)atc:13/80-   Approvcd

PじNPOL′ PRIVATE    Al(〕 2/2018
LIIヽ41TEl)           22012019

lic No/Datc:5310019897 1)atc:06022019HQ rilc          RI′ A File
101780/050700310/AM19/ :53/24/040/00008/AIヽ 419/ 0′1 122018

1)ecislon: Fhc CommittCc considcrcd thc casc‐ pcr agcllda l〕 ascd on thc rccolllnlcndation of

Consultant(lcch‐ 1)、 thC nOrms may bc a‖ owcd as undcr

Import ltcm at Sl. No.l maybcallowed I.l0kg/kgcontcntincxpo product

lmport item at Sl. No.2 may be allowed on nctl2yo wastagc

lmport item al Sl. No.3 may be allowed l.l0 kg/kg contcnt in cxporl Product

Irnport item at Sl. No.4 may be allowed on ncl ' lyo wastagc

Irnport itcm at Sl. No.5 may be allowcd on nct r27o wastagc

lnrpon itcm at Sl. No.6 may be allowed on nct i lolo wastagc

lmport itcm at Sl. No. 7 may be allowed r)r Dct I lilo wilstagc

lmport item al Sl. No. 8 may be allowcd on net ' ln'; \\'astagc'

lmport itqm at Sl. No. 9 may be allowed on nct i l7o wllsta!'lc'

lmport item at Sl. No. l0 may be allowcd on nct t I 
o'; wastagc'

Irnport item at Sl. No.l I may be allowed on nct I l9; wastagc'

Import itcm at SI. No.l2 rnay be allowed on ret 1 l9lo \\astagc'

lrnpon itcm a1 Sl. No.li may be allowed on nc1 I lyo wastagc'

lrnporl itcm at Sl- No.l4 mar bc allowed on nct i lyo wastagc'

lmporl itcm at Sl. No.l5 rnay be allowed on rct 1 l-qlo wastagc'

lmport itern at Sl. No. l6 may be alloued on nct ' lu'; \\astallc'

lmport item at Sl. No. I 7 rnay be allowed on net I lo'l' \\'astagc

lmport itcm at Sl. No. l8 may bc allowed on nct I I 
u"u \\'astagc'

R′ cヽonccrncd may take rurther nccessary actiOn as perthc dccision ol｀
NC

Case No:2/13/811     Party Namci SPIROTECH Mcct No′
1)atcJ 3/80-  DcFerred

AI′ C2/2018         HIうAT EXCHANGERS  Al(〕 2/2018
PVI L11)           22012019

1ic Noノ 1)atc:()51040903 1)atc:06022019

器 誌児5ν003H AMlツ 畦 ちfliOЮ。519AMIW 0
21 122018

0ccision: Thc COmmittCe considcrcd the casc・ 小
pCr agcnda and notcd that hard copy has nol



been received from the RA or firm. The Commitlec dccided to ask Cl.A Dclhi and firm to lirrnish
thc hard copy ofthe application.

(lasc is deferred.



ヘ

Cnsc N()A/R15

Mccting N() 13'19
1)を1lcd()6021019

M/s. '[ hyssenkrupP
Industries India Pvt.

I-td.. Punc

「
N● .01/80/050/00143/′ ヽヽ 414/1)l,S―

1/

RI.AN().03/95'040'00063'AM14
1iccncc No 0310733011
datcd O1 05 20:3

Manual cを isc

SN()25()

No

1

Sta tus:
l)clcrtcd

Rcquest for atl-hoc norms in respcct ofAdvancc Aulhorizerlion No 0 i l0T-i-i0l l datcd

01 .d5.20 | 3 issued to M/s. Mls.,l.hyssenkrupp lndusrrics Indiapvt. 1.1d.. punc undcr l)a[a,1.7 ol'

輛 面

“

tllc ch¨ dむ酬
… ……

¨ほ
The committee considcred the ca

tittfA31asc is undCr c、 a[nina● on or DHland

ncnts

lllat llrlll is[1,aking supply a3al!lst ilivalidatioll

c mattcr was icfcrrcd lo l'P(:(〕 1)ivisi()il lk)|

cd lo ratil,nOrn15 o「 Sulllcct auth()“ sation as pcr

2009-lSヽ V1226 datcd 11 10 2013

rvcd that i〕 P(1(〕 Sccti o1l has not itirnishcd thcir

ird llcncc,N()rins(｀ 011nlllittcc dccisloll、 vas

cd colllmcnts i10口 ll:P('(1_liViS“)n

ittfA31asc is undCr c、 a[nina● on or DHland

cnts

llat llrlll is[1,aking supply a3al!lSt ilivalidatioll

mattcr was icfcrrcd lo l'P(:(〕 1)ivisi()il lk)|

d lo ratil,nOrn15 o「 Sulllcct auth()“ sation as pcr

009-lSヽV1226 datcd 11 10 2013

/cd that i〕 P(1(〕 Sccti O1l has not itirnishcd thcir

d llcncc,N()rins(｀ 011nlllittcc dccisloll、 vaS

J colllmcnts i10口ll:P('(1_liViS“)n

it()rcllli!ld thc liP(1(l SCcti()n

lll l:P(](l ScCtion

dt()rellnind thc I11)(1(1ヽ cctlon

i五五 rcnlindcr lcttcr、 、as iSSucd 20 03 2011 01C

ml'PC(〕 SCCtiOn

ft1lllishcd thcir c()llllncnts

that I)卜 1l Co[nlncnts datcd l1 10 2013 havc bccn

c colnllnittcc dccidcd to withdraw thc Casc iO[nn

胤 fttl:I電 器 T::器 ‖|=llT:Fl

l8/80-n l.(12/l0li llhcco'nmittee tlcildcd tu rerninrl thc Ill'( (i Scction

( onrrcnls t'cccircd lionr I l'( (; Scclion r idt () \1' dal'(l ''l0l0l6

憾鷲冊l灘嚇‖薇欄‖
C滋ぶⅧ

statcd that P`oヽVcr(lcnCrating scts(inCluding captivc

po、vcr plants and powcr gencratOr sctS Of any kind)、
vCrc disa‖ owcd undcri,PC(〕 SChCinc vidC Notillcation

N07 datcd 18 04 2013 1 hiS Change in policy,approvcd by tllC tlicn(,liヽ
4 wa、 ilol l()llを 1ヽ cをl rctl()ヽ pCCtivc

ctrc・ ct・



The date ofEPCC licence no. 023008619 issued to M/s Ilhushan Porvcr & Stccl is li.02.20l3. l hc datc ol'
invalidation against thc given tiPCG licence in favor of the said li rrn (Mis 'l hysscnkrupp Industrics lndia

Pvt. l,td) is 09.04.2013. Howcver, thc datc ofissuance o1'lhc givcn ad!ance aullrori./ation tbr suppll against

thc givcn invalidation is 0l .05.20 | 3 which is post t hc datc 01-thc givcn rrotification.

While thc O.M. liorn ITPCG section clearly statcs thal Notification No. 7 dt. 18.04.201:j will not havc

rclrospective ellect; it is not clear whether it allows for issuancc ol-advancc authorization lbr procurernent

of thc given Capital Goods post the datc of notification. As thc nornrs corrnrittee may only consider thc

fixation ofnorms for the given licence and not the interpretation ol'policy. thercforq tho cornrnittcc dccidcd

to present the case to PIC prior to any decision on fixation ofnorrns.

S. No. 251

datcd 11 03 20:O issucd toヽ 4/sI´ arscn& 1()tlrbo l td,Mulllbal undcr Para 4 7 ol｀ 111〕 P(VOl l)一 rC3

l)ccisi6n: lhc comnrittcc considercd the case as per agenda and notcd thal the lirtlr lras rcprcscntcd lirr
r.cvision of nonns stating that import item at Sl. No. | & 6 wcrc nol modilled by thc Nortrrs (lommittcc as

rcqucslcd by thcm. I lowevcr, the representativc of DIll was nol prcsent in thc Nortns (lolntnittec lirr
discussionrcommcnts. 'l'he Committee after discussion dccided that the chronologl' of cvents be listed. lhe
courmittcc stated that the case rnay bc placed in thc next rnccting lbr furthcr discussiorrs.

Case is dct-crrcd.

([、cN()AR 16 Status: l)clclrcd

|ビ
“"511∞血繭

|1孵鞘11
ns in rcspcct of′ dヽvanccノ u`thorizatio!lNo 0310564122
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魚樋輛 矧・誕61D日

SLrbjccl AA No 0510405508 dated 2O.02.2OlEofM/s Honda Trading, New I)ak) 12l20l180651 t)lvl

Delhi

「o No「m Committee l DGFl<ncl d9ft@nCn>
i「oml・ I11」 D● sOn D1lrく d～ hO dhi@goV n>

Ministry ol llcavy lndustries & l'ublic lirtcrpriscs

Dcpartmcnt of I leavy Industry

I{I'lI l)ivision

O}-}'I(]H, MEMORANI)TJM
Subf cct: l)(il|I fi) - Ol 1 80 1 50 1270lAM l 9A)BS-V568 datcd 1 4. 1 2.20 1 tl

AA No t)51040550t1 datcd 20.02.20111ol M/s Ikrnda 
.l 

rading. Nsr l)clhi.

llxport l'roduct-n Ii l OMOl]ll.l: I'AI{ l'S: Catalytio (lotrvr:rtcr (.1022 1 Nos)

lnputs (Sl. No. as per AA)

Itcm [- nct to nct as per (iN4 with accountability

Itcm -2- 29lo o1'ljOB valuc as per SION (11647 or as rcqucstcd by applicant in Appcndix-1K
ol'AA Application. whichcvcr lowcr in perccntagc.

tK.K. I in ari)
lndrrsltirrl i\dr isct

pL⊇

…
・

1

1)(〕ptt()fIII、 UO N()1)ItS 1/11i C1/AUl)-12()18111!I  datcd 20 12 20!8

hups://mail.nic.in/iwc static/layr)ut/shell.html?lang -en-Us&i.0. I .2.0 l5ll16()7 I2/ll.i20l8
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Ministry of Electronics&Information Technology

⊆|(メノ6・ l γl

ffioz,) tt zorS

subiect: Ratification of norms in terms of Para 4,7 of HBP. (Vol.1) in respect of Advance

Authorization No.1110028327 dated 23.03.2018 issued in favour of M/s' Birla cable

Ltd., BhoPal

'r'his rcfcr ro D(,F'f L I). No. 01/tl} l50 l25 /AM't9 /Dl:.5-7173 datcd 15.05.2018 secking

comments of this Ministry on thc above nrentioncd application of M/s. Birla cablc Ltd., Ilhopal fbr

cxport of " CCM Outdoor Cablc PIi Optical Iribre Cablc"

2. l.hc application has bccn cxamincd in thc Ministry of lrloctronics atrd

lnformation 'l'echnology fronr tcchnical anglc.'l'hc import itcnts arc rcquircd firr I]]anufactLtring thc

cxport product. 'l'his Ministry recontmcnds Ratification of nortns of advancc authoriTation as pcr thc

details given below:-

側 屁Ψ |

The above quantity recommendcd is inclusivc of wastagc of 4o/o for optical fibrc arlr) 2o/o fttr

Polyethylcnc, Polybutylene 'l'ercphalate (Pll'l') and Cablc Irilling Compound.

〔Saurabh Rattan)
Scientist― C

「 el:‐ 24301264
Eman saurabllranian@mClty gov in

Shri S K Panigrahi. FTDO, 0/ol)GFT, Udyog Bhavan,Nc、 v Dclhi

MeitY U O No 17〔 15)/2018-‖ )IIW datcd 29 11 2018

Di鎮 し
PO_TO ttP●tr

之

・ELECTRONICS IND!A

Effi<-w ft*rt, 0,fr * s+ Effi*, d ffi- r r ooos
Electronics Niketan, 6, C G O Complex, New Delhi-110003

Website: xrvw.meity.gov.in

uul

No.17い。,ソ 491■ll‖W
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哺 願
ⅣIinistry of Electronics&InfOrmation Technology

F+tr{€ Fr*il{, e,fr S * qTq**, r$ ffi - r rpo.pr
Eleitronics Niketan, 6, C G O Complex, Xew Oeltri-ttdO3 r\

Website: www.meity. gov.in
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'l'he abovc quantity recommendcd is inclusivc of wastagc of 4o/o for optical fibrc atttl 2o/o for

Polyethylene, l)olybutylenc 'l'crcphalatc (l'B'l') and Cable Irilling Conlpound.

(Satlrabh Ranian)
Scicntist― (〕

・
l cl:‐ 24301764

Enlail saurabhranianfalmcity gov in

Shri S K Panigrahi,「TDO, 0/ol)GF・ Iヽ Udy03 1ζ havan,Ne、vl)clhi

MeitY U O No 17(11)/2018-■ )lIⅥノdatcd 29 11 2018

-2嗜 T06hP・― ELECTRON:CS!NDIA
・
l10-綱 臨

“

之

・
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subiect: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance

Authorization No.1110028330 dated 23.03.2018 issued in favour of M/s. Birla Cable

Ltd., Bhopal

This refer to DGFT l. D. No. 01/80/50/27/AMlg/DES-1/41 datcd 15.05.2018 seeking

comments of this Ministry on thc abovc mentioned application of M/s. Birla Cable l,td , Bhopal for

export of " Optical Fibre Cablc".

2. l'he application has becn examincd in the Ministry of []lcctronics and

Information Technology from technical angle.'fhe import items arc required for manufacturing thc

export product. 'l'his Ministry recommcnds Ratification of norms of advance authorization as per the

details given bclow:-

UOM

29112018

lmport Itenl

Polyethylcne

1
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Government of India
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S卜 |。 _IR6

鋪冊繊‖槻き器霧郡場i柵3
Website:― .meiけ .gOⅥin

■u:

No……17(り′摯OJlりW

Copy to:

Md Moin Afaque
FTDO′

0/o DGFT
Udyo9 Bhavan
New Dethi

―
い 腱 rTO cmP_r

M/s. HimachaI Futuristic Communications Ltd.
Head Offrce 8 Commerciat Comptex
Greater Kailash-ll Masjid Moth
New Dethl Dethi
110048

sub: - Apptication for ratification of norms of Advance Licence No. oslo4o7445
dated 06.08.2018 for export of "Unarmoured DS Optic Fiber Cabte,,.

Sir,

Please refer to your apptication received from the o/o the DGFT on the
subject cited above.

2. You are requested to provide the fottowing informatlon to enabte further
processing of the proposa[.

.i Detail of export product i.e. design, drawing calculation, etc.ii Quantity of import product required for manufacturrng one unit of export
product.

iii Wastage ctaimed in manufacturing process
iv Justiflcation of wastage.

Yours faithfully

(Asha Nangia)
Director

Tel:-2430L268
Emait-anang ia@ meity.gov.in

誡
28012019

wrt DGFTID No 01/80/50/267/AM-19/DES I/515 dated ll 12 2018

之

・ELECTRONICS INDlA
“

″b― Mllr..●日
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Department of lndustrial Policy & promotion

gノ
`′ 。ヾヽ′彎ζ

Kgs. each,
Kgs., 27895 Kgs. and

t\
t/
h)

(Sunddep Chauhan)
Development Officer

(TS Section)

subiecl M/s Godrei & Boyce Manufacturing company Limited - Advance Authorization No.
0310820811 dated 07.05.2018 - Reg.

Ref.: DGFT r.D. Note No.01/80/50/ooo93/AM_19/Ds_I. Dated: Nil.

The instant AA may be ratified as under:

1. Net Empty weight of 218163Igs. [1 No),218163Kgs(1 No), 149697 Kgs( 1No),2014427 Kgs (1
No) and 193781 [1 NoJ may be specified with the quantitiei ofthe E*porittemi at St. Nos. 1 ro 5,
respectively.

2. word "Relevant" may be prefixed with the description of import items at sl. No. Ito 17.3 Quantity of import item at sl. No. 1 may be arowea as osz0oa Kgs. as 1.072 Kgs./kg. content in
the export products after taking 1/3d recovery from scrap.4 Quantity of import item at sl. No. 2 may be alrowed as 10i7.gg Kgs. as 1.05 Kgs,/kg. content in the
export products.

5. Quantity of import item at Sl. No. 3 may be allowed as 2ZZ i,g3.S Kgs. as 1.15 Kgs./kg. content in
the export products.

6. Quantity of import item at sl. No. 4 may be alrowed as 13g.g2 Kgs. as 1.05 Kgs./kg. contentin theexport products.
7' Quantity of import item at sr. No. 5 may be a owed as 62511.4 Kgs, (g 1 Nos) on net to net basis.S Quanrity of import item at sl. No. 6 may be alowed as 73692.1xgs, [el ruosj on nut tr n"i bu.ir.9 Quantity o[import irem ar sl. No. 7 may be alrowed as 463 xgs. Jio Nos; on n"r,o n"lurrlr.
10. Quantity oFimport item at Sl, No. g may be allowed as 7069 Xgs. 1f Nol on net to net bari..
1 1. Quantiry of import item ar sr. No. 9 may be alrowed as 115.8 rcgs.'1rt.izo r"t".r1on ,"i'io nutbasis.
12 Quantity of importitem atsl. No. 10maybeallowedas415.1 (10.159 meters; on nerto net basis.13 Quantityof import item ar sl. No. 11 may be alrowed as 154.9 igs. t5.a9z meters) on ,"ii" ,",basis.
14, Quantity of import item at sr, No. 12 may be alrowed as 5310.6 Kgs. [41.963 meters) on net to netbasis.
lS Quantity of import item at sr' No. 13 may be alrowed as 55.70 Kgs. (7 Nos) on net to net basis.16. Quantiry of import item at Sl. No. 14 may be allowed as 102 Kgs. (5 Nos) on net to net basis,17. Quantity of import item at sr. No. 15 may be alowea as s.+o Kgs (1No,) on net to net basis.lS Quanriryof imporr item arsr. No. 16 maybe alowea as zia.+o xgs Jro,:s+metersj ir.rrri*"r2o/o wastage .

19 ' Quantity of import item at sr. No. 17 may be alrowed as 5.1 Kgs (0.5 metersr inclusive of 270wastage.
20. Quantity of import items at Sl. No, 1g and 19 may be allowed as L3527 .3621. Quantity of import items at Sl. No. ZO, ?,1, and 22 may be all,c*ea as SggZ0

15727 .36 Kgs. each.

Mr. Moin Afaaoue. Asstt. DGFT. DEs-II
File No,47011/320l2018-TSW dare d 31/72/201g
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Subiect: Ratification of norms in terms of Para 4.7 of HBP. (vol.1) in respect of Advance

Authorization No.1110028337 dated 08.05.2018 issued in favour of M/s. Birla
Cable Ltd., Bhopal

This refer to DGFT I. D. No. 01. /80 /50 /1.01/ AM 19/DES- 1/309 dated 31.07.2018 seeking

comments of this Ministry on the above mentioned application of M/s. Birla Cable Ltd., Bhopal for
export of" Optical Fibre Cable".

2. The application has been examined in the Ministry of Electronics and
Information Technology from technical angle. The import items are required for manufacturing the
export product. This Ministry recommends Ratification of norms of advance authorization as per the
details given below:-

lnrport Itenl UOM Wastage allowed Total Quantity Ilecomnrended
Optical Fibre KM 40/0 534972672
Polyethylene KG 2% 259482288
PBT KG 20/0 129609972

Cable Filling Compound KG 20/0 52124652

(Saurabh Ranjanl
Scientist-C

Tel-243017 64
Email-saurabhranjan@meity.gov.in

Shri S K Panlgrahi,FTDO,0/o DGFT, Udyog Bhavan,Nc、 v Dclhi
MeitY U O No 17〔 20〕 /2018-IPHW dated 28 01 2019
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Subiect: Ratification of nor'hrs in terms of para 4,j of
Authorization No.1110028336 dated 08.0S.201g
Ltd., Bhopal

…
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,→熊詳 110003
Electronics Niketan,6,C G O Complex,New Delhi-110003
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Government oflndia

E+ffrd3*{(*<T+d}Fr*1{rrdq
Ministry of Electronics & Information Technology

,4

This refer to DGFT r. D. No. 01/80/ 50 /102/ AMrg /DEs-1/310 dated 3r.07.2018 seeking
comments of this Ministry on the above mentioned apprication of M/s. Birla cabre Ltd., Bhopar for
export of" optical Fibre cable,,.

2 The application has been examined in the Ministry of Electronics andInformation Technology from technical angle. The import items are required for manufacturing theexport product This Ministry recommends Ratification of norms of advance authorization as per thedetails given below:-

可
∵上理ど馨

≦tた
討 請 .1■1響.…

HBP. (Vol.1) in respect of Advance
issued in favourof M/s. Birla Cable

Total Quantity Re.omrnended

Optical Fibre
1276869

309353

Cable Filling cOmpo
124411

温」ゞ∫TF桜,脇&∫隼需LItti〕拙
New Ddh

(Saurabh Ranian)
Scientist_c
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SubleCt AA No 0910066359 dated 20 06 2018 of Azad Engg,Hyderabad    Dato, 12′ 20/18 06123 PM

To No「 m CommnteOI DGFTく ncl d9fl@nC n>                「「omi ・Htt Dvson DHr'く divhe■dh@9oV n>

Ministw ofllcavy lndustrics`セ 1)ublic Iう ntcrpriscs

Dcpartincnt ol'IIcavy lndustry

HEI Divisi()n

O「FICE MEMORANDlり M
SubJcctl)GllI II)01/80/5()/250/AM19/DltS 1/575 datcd 14 12 2018

A′ Nヽo()910066359 datcd 20 06 2018 of A′ ad lingg,IIydcrabad

l)liS― I may disposc Ofl｀ abovcノ ンヽヽ on rcpcat basis toAA 0910064519

(KK liwa面 )

Industlia1/ヽ dviscr

堕 ⊇ GFT、 1)ES I

I)cptt 01｀ III,tJO Nol)liS 1/AZAD/1uBI´ -5-2018-HIう l datcd 2()122018

l.rttps://n.rail.nic. in/iwc sratic/layout/shcll.html?lang en-tJS&.3.0. I .2.0 l5l I I607 12121t2o1B
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SubleCt AA No 0910066423 dated 06 07 2018 ofA2ad Engineerit19,       :)ate, 12′ 20′ 18 06 20 PM

Hydcrabad                                 F「 om: ・HEI Dvson l)Hrく d vhe■dh@9ov n>
ro No「 m Committee l DGFlく ncl dgft@niC n>

4ヽinistry of Hcavy lndustricsる こ1)ublic 111ltcrpriscs

Dcpartmcnt oflicavy lndustry

HEI Divisi()11

0「FICE MEM01も Nヽl)UM
SuliCCJ〕Glll H)01/80/50/257/ANl19/Dl]S1/574 datcd i4 12 2()18

/ヽ /ヽ No()910066428 datcd 06 07 2018 of ノヽzad Enginccring.llydcrabad

l)ltS― In〕 ay disposc ofF abovcン Aヽ on rcpcat basis toAノ ｀0910063936

(K K liwa● )
Industrialン dヽ、 iscr

l)y二⊇≦」1lL⊇二至11
1)cptt oF Hl.モ JO NoDl]S-1/AZAI)/1u131′ -4-2018-II]]I  datcd 20 12 2018

L.

hups://rnail.nic. in,/iw c static/layr)ut/shcll.hln['?lang cn-tIS&-i.0.1 .].0 l5lll607 l2lll/20lli
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Subjcct Fwd: Corrcction: AANo0310822303 dated 13.07.2018 ofDagger Dalc
Master, Mumbai, I rom

I o Norm Committee I DGF I <ncl dgft@nic in>

/∫3
l)age I ol l

"lll:l l)rvrsron. Dlll" <drvher dhr@gov rn>

4ヽinistry of llcavy lndustrics aC I)tlblic II:ltcrpriscs

l)cpartmcnt()f llca、 y lndu、 lr)

III]1 1)ivisi()!1

()「 FI(〕E MEM()itANl)U Ⅳl
StlliCCt:DGFTID 01/80/050/208/AM19/DES I/576 dated 14 12 2018

′ヽAN()0310822303 datcd 13 07 2018 o「 1)aggcr lヽ 4astcr iヽ 4unlbal_

1)liS― I nla) considCl alDovc/ヽ /ヽ on rcpcat hasis toノ ノヽ` 0310821929 datcd 26 06 2018

I)y:⊇Q=堕 ESI
I)cptt of Hl,UO No DItS-1/DM lo/OMT-1-2018-Hlll

(K.K. liwari)
Industrial Ath iscr

datcd  20 12 2018

――――-Onginal Message― ――
From:''HEI Division,DHIⅢ くdivhei‐dhi(Dgov in>

DatOI Dec 20,20186,26:12 PM
SublCCt'AA No 0310822203 dated 13 07 2018 of[)agge「 Master,Mumbai
lo Norm COmmntee【 )GI「 くncl dgi@n[C in>

Ministry ofIIcavy lndustricsだセ1)ublic I:1ltcrpriscs

I)cpaltmcnt()f llcavv ind、 Istl、

IIEI】 )ivision

O「FICE MEMOLヽ NDIJM
SulDlcct DGFT ID-01/80/050/208/AM19/DESソ 576 dated 14 12 2018

′ヽ′ヽ No()310822203 datcd 13 07 2018()f l)aggcr Mastcr.ヽ 4tinlbtti

l)liS― 1 11la) conSidCr abo,cノ /ヽヽ on rcpcat basis to/ヽ /ヽ 031082192()datcd 26 06 2018

(KK li、、
.ari)

lndustrial Ad、 iscr

l)、  1)(〕ドl I)liS I

https:/,/rrail.go\.in,'iuc static/layoul/shcll.htrnl?lang cn&.i 0 1.2 0 i5ll l()07 216120 1tl
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The AA 0310822371 Dt 17.7.2018 may be ratified as follows:

1. The net weight of export items 1 to 4 may be also be specified as 28607

with accountability.
6. Import item at Sl No. 4 may be allowed as 302.48 Kgs (12.428 Mtrs) on net to net basis

with accountability.
7  1mpOrtitem at SI No 5 may be a‖ owed as 812 50 Kgs(15 Nos)on net tO net basis with

accou ntabilaty.
B. Import items at SI Nos 6, 7 and 8 may be attowed as 381 Kgs, each.
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bノ″ A/D

M/s Godrei&Bovce Mfq co AA No 0310822695 Dt 30 7 2018
Ref.:ExporL Items ′ImDOrt ltems ′PrOiect Details ′Material ConsumDtiO■  ′
The AA 0310822695 Dt 30.7.2018 may be ratined as fb‖ ows:
l The net weight Of exportitem may be also be specined as 15570 k9.
2  VVord relevant may be prenxed with the description ofimport items and quantity Of each
irnport tem may be allowed as 1 02 kg/kg content in the export item



響ん  鴫島4tヽ 4
M/s Micron tnstruments p\t. Ltd. AA No.0510407380 dated 3t/Ot /2OL8l

The instant AA may be ratified as under:
1. Net weight of export productmaybe specified as 1513.80 kgs. (gl J pc,r)2 Quantity of import item may be arowed as 3gg1.017 Kgs after taking 1/3 recoveryfrom scrap .

6l'No:ldo

(DEVELOPMENT OFFiCER)

(Sh Moin Afaque)′ Asst DGFT

File No P_47011/17/2019-Tsvv dated 08/02/2019
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. latago clalmod on l( )rted ltem & Justiflcauon
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Net weight of the each export item.
J.ustification of the need oi each import item.
Weight of each of the imoorted 

"na 
inUig"nor. input, separately for each product.for the purpose of material balancing. 

s - - -- i irYr' 
ADrawings of export products 
I /l)

Sundeep Chauhan
(Development Officer)
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Sub: M/s Tega Industries Ltd AA No. O2L0ZOA6Z6 Dt 05.09.2018

I rirm may be requested to provide information as per Sr Nos. 2, 3, 5, 10 and 11 ofSDF.

t , / w)" c,.lr^p * l'"l:b.,' ."^-b^-4 a*-L 
D{r.-t \-.- Eh* "^W W. (sunaefiilunan;

Development 0fficer
Tel: 3200

Sh Moin Afaoue.Asst DGFT

DIPP No P‐ 47011/415/2018-TS1//Dt5 2.2019
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lヽinist,of IIcavy lndustrics&1)ublic llllcrpriscs

I)cpartmcnt of Hcavy lndustry

HEI Divisiく)n

O「FICE MEIMORANl)【 りM
Sublcct■ )(〕 1'I II)-O1/8()/50ノ241/AM19/1)l]S― 1/563 datcd 14 12 2018

A/ヽ No 3110067175 datcd 12 09 2018 ofノ uヽtOcOmp.Punc

l)lJS― I may dclctc thc 、vord "ノ 1ヽloy" from thc input itcm and c()nsidcrを lbovc ′ヽ/ヽ ()n rcpcat

basis as pcr´、/ヽ 3110066840

(K.K. 'l iwuri)
lndustrial Adviscr

堕 .D(〕 FT.J)IIS,1

1)cptt ofI‖  l」 ()Nol)liS-1/AII)I′ /111(〕 -1-2018-l IIう 1

Sub,cct AA No 3110067175 dated 12 09 2018 of Autocomp,Pune

]o No「m Commltec11)GFlく nci dgft@nC n>

Datcl 12′ 20/1806:53 PM

Fromi ・HEI Division DH「 <d vheldh@9ov in>

datcd 20 !22018

Itt4rs://nrail.nic. in/irvc static/layout/shcll.html?lang en-LJS&3.0. I .2.0 l5lll607 12/21/2()18
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Subject: M/s Rothe Erde India pvt. Ltd. AA No. 311006720g DtZZ.1,O.ZOLB

The Firm may be requested to provide following information:

1. Details of Stage wise wastage and .iustification of the same in respect of import items
at Sr. Nos. 1",2, L4 and 1.S.

2. Calculation ofwastage as per drawings in respect ofthese import items.

Development 0fficer
Tel: 3200

Sh. Moin Afaque. Asst DGFT
DIPP No. P-470t1./ZS/2019-TSW Dt Dt 05.02.2019
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Subjecl AA No 0210208759 dated 23.10.2018 of TlL, Calcutta Dala 121201180642!'M
' Io: Norm Commattee IDGFT <ncl dgft@nic.in> From "HEl Division. DHl" <divhei dhi@gov in>

lヽ4inistry()f IIcavy lndustrics 2セ |)ublic 1111lcrpriscs

l)cPartlllcnt ol｀ IIcavv indtlstiヽ '

I IIう II)lvisl()n

O「FICE MEIIIORANl)llM
SuliCCtl)(IFl ll)()1/80/50/261/AM19月 )ItS 1/566 datcd 14 12 2()18

7｀ /｀ No 0210208759 datcd 23 10 2018 of 「II,(lalcutta

With r● lbrcncc to l)I II・ s lcttcr No 9/4/2015-lIItl-l W datcd 7 Scpt2018 :)(〕 l'l is rcinilldcd

t()pr()、idc thc init)rnlationas pcr´ 、ppcndix 411 and 4K o「 thc l)(iド |・、1)tllDlic Noticc N()68/2015-20

datcd 22/3/20 1 8 1br furthcr cxalllination()fthc issuc in l)I‖

(K.K. I iu an )

lndustr ial Adr iscr'

l)、  1)(〕 l11｀ .Dl:S― I

I)cptl or iII,【 Jo NoDlう S-1/111,7R(〕 IIS-2-2018-Hl]I           datcd 20 12 2018

lrttps:/'rnail.nic. ir/irl c stalic/layout/shcll.htm l?lang cn-tlS&-).0.1.2.0 l5l2l(r07 121241)111l]


